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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.64 of 1995

Date of decision: This the 22nd day of November 1995

The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman

Shri Haran Chandra Chakraborty

~ Shri Bidur Bhusan Mukherje

Shri T.S. Nagarajan

~ Shri J. Chenchaiah

Shri G. Thalamuthu
Shri Biswajit Deb

.» - Shri K.S. Manoharan

Shri V.K. Hariharan

- Shri S. Seshadri
-Shri P. Sundara Rajan

11. ®Shri Balakrishnan

12.

Shri C. Rajendran.

All the applicants are working as Accounts Officer
in the Department of Telecommunications and are
posted at different stations.

By Advocate Shri B.K. Sharma with Shri B. Mehta.

- versus -

The Union of India,

Represented by the Secretary to the Government of India,
Ministry of Communications,

New Delhi.

The Asstt. Director General (TE),
Department of Telecommunications,
New Delhi.

The Chief General Manager (Telecom),
.*ASsam Telecom Circle,

Guwahati.

The Chief General Manager, Telecom Task Force,
Guwahati.

The Chief General Manager,
Eastern Telecom Region,

Calcutta. .

By Advocate Shri S. Ali, Sr. C.G.S.C.

...... Respondents
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CHAUDHARL]. V.C.

Mr B.K. Sharma for the applicants.
Mr S. Ali, Sr. C.G.S.C., for the respondents.

This is an application filed by a group of 12 Accounts
Officers serving in the Department of Telecommunications. They are
posted at different stations. Their common grievance is that the pay
nf R.C. Chakraborty who is junior to .them has been fixed at Rs.2750/-

ﬂnn '97.6.1994, whereas their own pay has been fixed lower than R.C.

Chakraborty and thus there arises an anomaly which is required to be
\ ,

removed. They, 'therefore, pray that the respondents be directed to step

up their pay at par with the pay of R.C. Chakraborty with effect from

the date on which the anomaly arose and pay to them the arrears.

The respondents have not disputed the various datés on
which the. respective applicants were appointed as Junior Accounts Officers
and thereiéfteras Assistant Accounts Officers and later on as Accounts

!
Officers from the respective dates shown by the appllcants All  the
- applicants were promoted as Accounts Officers on regular b331s between
B Lo Ak ed btitin —
i * Rs.2375 and Rs.2600 respectively, whereas the pay of R.C. Chakraborty

hlas been fixed as Rs.2750.

- 2. The applicants submitted a representation on 6.2.1995

to the Chief General Manager, Assam Telecom Circle to remove the

anomaly. The applicants have stated that they got the knowledge that

their pay was fixed at a lesser level and after the knowledge was derived

o/ they filed the representations from 25.11.1994 onwards to 6.2.1995. The
applicants aver that the pay of R.C. Chakraborty has been fixed higher

¥~ _~than their pay because of the fortuitous adhoc promotions= which he
was able to get because of his posting in the West Bengal Telecom‘

v RBgion and they had no opportunity of. getting such a promotion in

| the Assam Telecom Circle and that circumstance should not result in

they being deprived of pay equal to his pay on their regular promotion

fort-

soncd Lhiney sy I’

§
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to the post of Accounts Officers. In the ref)resentations the appliants

drew attention of the Chief General Manager to the fact that various
Benches of the Central Administrative Tribunal have, in casés of similar

nature, decided that such an anomaly should be removed and the same

course should be followed in respect of them.

1
I

3. he respondents interalia contend that the pay of R.C.
Chakraborty has been fixed on the basis of his pay in the earlier cadre

before promotion correctly applying the rule in FR 22(i)a(i) and there

" does not arise any anomaly. They have further stated that R.C. Chakraborty

was drawing more pay than the applicands when all of them were working

%ﬁtogether in the previous cadre and on promotion everybody's pay was

~

fixed taking their existing pay e‘-ﬁ“ the previous cadre as the basis under
FR 22(i)a(i) and that R.C. Chakraborty's pay was fixed at a higher level
than that of' the applicants' pay by virtue of his pay in the previous
cadre. The respondents further contend that the decisions of the various
Beﬁches of the Central Administrative Tribunal cannot be applied to
the applicants in view of the observations of the Department of Personnel

and Training vide letter No0.4-31/92-PAT dated 31.5.1993.

4. Having regard to the fact that all the applicants and

- R.C. Chakraborty were Assistant Accounts Officers before regular promotion

as Accounts Officers and that R.C. Chakraborty was junior to the applicants
in accordance with their interse seniority the mere circumstance that
R.C. Chakraborty could get the benefit of fortuitous adhoc promotion
as Accounts Officer from time to time cannot deprive the applicants
{ae " el ” —

of getting the pay equal to his pay on their promotion as Accounts
Officers merely becéuse R.C. Chakraborty may have drawn higher pay
by virtue of his adhoc promotion. The pay earned by him during his
adhoc promotion benefit of which is given to him cannot thus be a
ground to deny the applicants the benefit of equal pay merely because

they had no opportunity to gain fortuitous adhoc promotions prior to

him or like him.

ot~



5. The position has been settled by the decision of the
Ernakulam Bench of the Central Administrative Tribunal in the case
of C.M. Yacob, Accounts Officer and others relating to Kerala Telecom

Circle, wherein the applicants had claimed that there was an anomaly arising

owing to one of their juniors, K. Sankaranarayanan (0.A.No.1156/93 dated

20.10.1993) having gained fortuitous adhoc -promotion on the basis of
which his péy was fixed at a highef level than that of them. The Bench noted
that by virtue of FR 22-C and DG P&T's instruction, Ministry of Finance
O.M.No.F2(10)-E.III(A)/62 dated 20.6.1965 it was contemplated that the
nay of a senior shall be stepped up to the level of the pay of his junior,
drawing a higher pay and that is intended to obviate an anomaly that
may not be wholesome in Service. It was held that in all cases (excepti
case of disciplinary proceedings) where the senior d'ra~ws a lesser pay,
he is entitled to have his pay stepped up to the level of the pay of
his junior subject to the condition that the senior énd junior are in
the same scale, same cadre and same unit. The claim of the applicants

in that application for stepping up of pay was allowed.

6. In the decision in (0.A.816/89) N. Lalitha (Smt) and others
-vs- Union of India and others, (1992) ATC 569 (Hyderabad), similar
view was expressed after noticing the decision of the same Bench in
the case of V. Vivekananda -vs- Secretary, Ministry of Water Resources,
O.A.No.622/89, and the decision of the Calcutta Bench of the Tribunal
in Anil Chandra Das -vs- Union of India, (1988) 7 ATC 234 (Cal). It
was held that not having ‘had the benefit of fortuitous adhoc promotions
the senior should not be placed at a disadvantage in pay fixation. The
respondents were directed to step up the pay of the applicant therein
on par with his juniors. It was noticed that the earlier matter was carried
to the Supreme Court in SLP No0.13994 of 1991 which was dismissed
on 22.8.1991 and the decision stood upheld. The case accordingly was
decided in favour of the applicants. Similarly in- O.A.No.1156/93 decided
by the Ernakulam Bench of the Tribunal on 29.10.1993 (in the case C.M.

adryee-
Yacob, Accounts Officer and others)/\ the view taken in above decisions
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was followed. I do not see any good reason to take any different view
than taken in the above cases and, with respect, follow them. It may

be mentioned that I have discussed these decisions in my order on O.A.No.100

of 1991 dated 8.8.1995.

7. It is extremely unfortunate that the respondents did not
wantA to respect the-- decisions of the various Benches of the Tribunal
although they are bound by the law enunciated therein. The fespondents
took recourse to merely referring to the letter of the Ministry of Communi-
cations, | Department of Telecommunciations dated 31.5.1993 which is
annexed to the written statement. In the aforesaid letter of the Telecom

Department it is purported t‘o be clarified that the benefit of the judgment

=

of the Hyderabad Bench of the Central Administrative Tribunal in O.A.
No.816/89 in Smt N. Lalitha's case cannot be extended to other similarly
nlaced Government servants as these cases do not constitute an anomaly
and stepping up of pay cannot be allowed under the existing orders.
The defiance to the decisions of the Tribunal reflected in this letter
need not be commented further except stating that such an attitude’_
o and policy of the Télecommunications Department cannot bew .
The dispute raised by the applicar‘lts being identical and the case of
the Ernakulam Bench since had related. to their own department to which

the applicarits had made reference in their representations, this clarification

has no force to override the principle laid down by the Tribunal.

8. The contention of the respondents that the pay of R.C.
- Chakraborty was fixed by virtue of his pay in the previous c\adres is
misleading in the sense that altheugh the higher pay earned by him
during fortuitous adhoc promotion appears to have been taken into account.
That fact is tried to be glosséd over by making a statement of ge_neral

nature. Hence I reject that contention.

9. I am convinced that an anomaly arises in the pay of the

applicants vis-a-vis R.C. Chakraborty as pointed out by the applicants

fot
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on their promotion as Accounts Officers and the applicants are, therefore,

entitled to be granted the relief as prayed.

10. In the result the respondents are directed to step up
the pay of the applicants at par with R.C. Chakraborty with effect

from the date on which the anomaly arose and further-direet the respondents

‘/ APl v d,g/uwn———-

-

nkm

to pay to the respective applicantg the arrears as may be found payable

‘to them arising on account of refixation of their pay after removal

of the anomaly.

The above exercise to be completed within a period of

three months from the date of communication of this order to the respond-

ents.

11. The original application is accordingly allowed. No order

as to costs.

boettitnN

( M. G. CHAUDHARI )
VICE-CHAIRMAN
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Q’J IN. THE CEVTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH
0.A. No, of 1995
BETWEEN

1, Shri Haran Chandra Chakraborty,
Acoounts Officer (Cash),
Office of the Telecom District Manager,
Guwahati-7., v~

. 2. Shri Bhdur Bhusan Mukherjee,
2coounts Officer, '
Office of the Telecom District Engineer,
Nagaon. J/

3. Shri T.S. Nagarajan, Accounts Officer,
Office of the Director Maintenance (BTR)

Guwahati-3, /

4, Shri J. Chenchaiah,' Accounts Officer,
Office of the Executive Engineer, Telecom.
El‘ectrical Division, Guwahati-7. Ve

5 Shri G. Thalamuthu, Accounts Officer (Ta),
Office of the Chief General Manager, Telecom,
Guwghati-7, -~ '

6. Shii Biswajit Deb, Accounts Officer (TR,
Office of the Telecom District Manager,
Guwahati~7, ya

7. Shri K.S, Manoharan, Accounts Officer,
Office of thﬁ Director, Task Force,
Guawahati- 1. .

8, Shri V.K. Hariharan, Accounts Officer,
Office of the Director, Task Force, ,
Jorhat—].- / ’ 4-

9. Shri S. Seshadri, Accounts Officer §IC),
Office Of the Chief General Manager, Telecom.

10, Shri P. Sundara Rajan, Acoounts Officer(Cash),
Office of the Telecom District Engineer,
Jorhat-1. /

11, Sa. Balakrishnan, Accounts Officer -(SEP),
Office of the Telecom District Engineer,
Bongaigaon. ~

12,8hri C. Rajendran, Acocounts Officer (IQ),
Office of the Chief General Manager Telecom,
Guwahati-7, \§ :
. (7' L

{
APPLICANTS

O)ﬁ‘tdo . .p/ 2.
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1. The Union of India, represented by the
Secretary to the Govt, of India
Ministry of Communications,

Sansar Bhavan, New Delhi~110 001,

2. The Asstt. Director General (TE),
Departinent of Telecommunications,
Sansar Bhavan, New Delhi -~ 110 001,

'3, The Chief General Manager (Telecom.),
Assam Telecom Circle, _
. Ulubari, Guwahati-~781007. |
G 2o Cligf Keniral EoriGiy e e o onpENTS
© TBAK Fovee, pond egon KLolah- L. r

, Dero Lot Cofectit- F000/2.
Jr Ksherr= (o3 118 OF APPLICATIU% R

1, PARTICULARS OF THE ORDER AGAINST WHICH THE
2P LIC ATION 18 MADE 3 B

The & instant application is directed against the
individual orders communicated to each of the applicants
refusing stepping up of pay in relation to the pay of

their juniors.s

2. RAR JURISDICTION OF THE TRIBUNAL :

The applicants declare that the subject matter
of the application is within the jurisdiction of this

Hon 'ble Tribunal.

3, LIMITATION :

The applicants further declare that the
application is within the limitation period prescribed

under Section 21 of the Administrative Tribunals Act, 1985,

4, FACTS OF THE CASE :

That the applicants are all citizens of India

-and as such, they are entitled to all the rights,ﬁrotections

Contd...P/4,
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and privileges guaranteed by the Congtitution of India

and the laws framed thereunder.

4.2

That the service particulars of the applicants .

are givén below 3

(a)

That the.applicant No. 1 Shri Haran Chandra Chdgake-
borty was originally selected and appointed as as -
T.S. Clerk (lateron redesignated as Telecom.Office
Assisaant) on 14.2.84. ,Hé paésed'the a1l India Junior

Acoounts Officer, Part-1I Examination (hereinafter

referred to aé/the J0~II) in February 1980. He was

 promoted on regular basis as Junior Accounts Officer

(b)

(0

on 27.8.,80, as Assistant Accounts Officer on 1l.4.87
e e A » .

and as Acoounts Officer on $.4.91. Y

That the applicant No. 2 Shri B.B. Bukherjee was
originally selectéd and gppointed as Clerk (lateron

redesignated as Postal Assistant) in the then Pepart-

" ment of Posts & Telegraphs on 19.5.73. He passed the

 JA0-II Examination in February 1980. He was promoted

on regular basis as Junior Accounts Officer (JAO) on

16,7.80, as Asstt. Accounts Officer (ARO) on 1.4.87

and as Accounts Officer (A0) on 29.4.91,

————ta,

That the applicant No, 3 Shri T.S. Nagarajan was
originally selected and appointed as Clerk(lateron
redesignated as Postal Assistant) in the then Depart-
ment of Posts & Tdlegraphs on 2.6.73. He passed the'
JAO.II in February 1980. He was promoted on regular
basis as JAO on 24.9.80, as AED on 1.4.87 and as X0

on~17.6.91.

-

Contde...P/4
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(d) The applicant No. 4 Shri J. Chenchaiah was originally

selected ‘and appointed as R Clerk (lateron redesignated

“ oy

as Postal Assistant) in the then department of Posts Juﬁ

& Telegraphs Re on 16.9.64., He passed the JA0-II in

November 1980. He was appointed on regular basis as

t2.10:- 8
JAO on %“, as A0 on 1.4.87 and as A0 on 4.4.91.

(e) The applicant No. 5 Shri G. Thalamuthu wgs originally
selected and appointed as T.S. ‘Clerk (later on
redesignated as Telecom., Office Assistant) on 18,10.72.
He passed the J20.II in November 1980. He was appointed
on regular basis as JAO on 16.5.81, as A20 on 1.4.87 and

as A0 on 4,1.93,

[

(£) The spplicant No. 6 Shri Biswajeet Deb was originally
selected and asppointed as Clerk (lateron redesignated
2s Postal Assistant) on 13.6.66. He passed the JO-II
in November 1980. He was appoited on regular basis

as JAO on 2.4.,81, as AMO on 1.4,87 and as A0 on 7. 3.94.

—

(g) The applicant No, 7 Shri K.S. Manoharan was originally
selected and gppointed as Sorter (lateron redesignated
as Sorting Assistant) in the then Department of Posts

{  &°'Telegraphs) on 6.5.73. He passed the JAO-II in
November 1980, He was appointed on regular basis sm
as JAO on 15,10.81, am as AAO on 1.4.87 and as A0 on

4.5.94.

T

(h) The applicant No., 8 Shri V.K. Hariharan was originally
selected and appointed as LD Clerk on 7.9.72. He
passed the JA0-II in November 1980. He was appointed

as JA on reqular basis on 19.5.82, as AAO on 1,4.87

and as 20 on 16.5.94.

‘_._’———————-—’
Contd...P/5.
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The applicamt No. 9 Shri S. Seshadrl was originally
selected and appointed as Auditor (latern redesignated
as Junior Accountant) on 29.1.74. He passed tﬁe JAO-I1
in September 1981, He was éppointed on regular basis

as JAO on 14.2.83, as AAO on 1.4.87 and as AC on

30.5.94.

The applicamt No. 10 shri P. Sundara Rajan was originally
selected and appointed as faxkimgxk Sorter (lateron
redesignated as Sorting Assistant) in the then

Department of Posts & Telegraphs on 3.6.67. He passed
the JAO-II in November 1980. He was appointed on regular

basis as J20 on 12.4.82, as ANO on 1.4.87 and as A0 on

27.7.94.

‘The applicant No. 11 Su. Balakrishnan was originally

selected and appointed as Telecom. Accounts Clerk .

on 2.3.74. He passed the JAO-II in November 1980. He

was app01nted on regular basis as JAO on 6. 11.81, as

ax0 on 1,4.87 and as AC on 27 o 449 40

‘The spplicant No., 12 Shri C. Rajendran was originally

selected and appointed as Clerk (lateron redesignated
as Postal Assistant) in the then Department Of Posts

& Telegraphs) on 5.9.73. He passed the JAO-II in

September-1981. He was appointed on regular basis as

320 on 10.2.83, as AAD on 1.4.87 and as A0 on 30.6.94.

That all the aforesaid posts of Junior Accounts

Officers, Asstt. Accounts Officers and Acoounts Officers

are bome on All Indla Cadre that the incumbents being

liable to be transferred anywhere within India. On entry int

ContdC L] .P/6.
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these all India cadre, seniority of an incumbent is fixed

on the basls of rank obtained by him in the order of merit

Oonce ) \
in the J20-II Examima tiom. The seniority wes fixed, remains Hu
same throughout. '

4, That on entry into the category of Junior Acocounts

Officer, the seniority position of the applicants were assigned

at 8l. Nos. 591, 645, 64],666, 829, 974, 905, 1005, 1423,

969, 943 and 1§28 respectively. On the other hand, the

seniority position of another incumbent viz. Shri Ratan Chan dra

| Chakraborty was assigned at Sl. No, 1142. These seniority

positions are also asskgmmdxat confimmed by the lagktest

Blue List in the category of Asstt. Accounts Officers and
Accounts Officers. There cannot be any denial of the fact

that Shri Ratan Chandra Chakraborty is junior to the applicants

in the aforesaid cadres having all India seniority. As

pointed aboweé, the respectiVé dates of promotions of the
applicants as Acoounts Officers on Eegular basis

25,3.91, 25.3.91, 25.3.91, 26.2.92, 15.2.94, 15.2.94, 15.2.94,

13, 4,94, 15.2.94 and 13,4,94 respectively. Said Shri R.C.

are 25.3.91,

phakraborty wgs promoted as Accounts Officers on regular

basis on 27.6.,94. On promotion as Acoounts Officer, the pay

of the applicants were fixed at Rs. 2375/-, 2375/-, 2375/;
2375/~ , 2375/=, 2450/-,. 2600/-, 2600/-, 2600/~, 2600/=,
2600/;, 2600/=, respectively with the next date of increment

as on 1.6.,91, 1.10.91, 1.4.92, 1.4.92, 1.?_4.93, 1.4.94., 1.5.95

1.5.95, 1.5.95, 1.4.95, 1.4.95.lo4r'gss‘pecti\;ely. On the other
l"

hand, pay of said junior Shri R.C. Chakraborty on his joining

as Acoounts Offlcer on 27.6.94 was fixed at Rs, 2750/~ with the
next date of increment as on 1.8, 94 w:.th pay to be drawn at

m.2825/- as against applicants' pay & to be drawn at k.

Oontde..P7/7.



1esser pay than thelr

- wrong fixation of

- 8-~

junior said Shri Re C. Chakraborty

has occured.

A copy ©of the Blue List/Book is annexed as

ANNEXU RE= 2.

4,6 That the annlicants being aggrieved with their

pay and there being no stepping up of their

pay in reference to theix juniocr said Shri R.C. Chakraborty

S&nuatlons with the request for stepping up of

made repie

'____‘__‘__,__,_——-F’"-
pay at parx with that of Sald Shr1 R.C. Chakraborty with

effect from the date oOn which the aforesaid anomally axose.

copies of such representatlons dated 6o 2,95,

24 2495, 5.12.94, 942495 %.11.94, 25.11. 94,
91.12.94, 23,1194 23.11.94, 25.11.94, 1.12.94
and 2§.11.94 are annexed herewith as ANNEXURES-

3A to 3L reSpectively.

4.7 ' That the applicants in their aforesald representa-

tions highlighted as to how the penefit of stepplng up of

pay has been granted to others under similar circumstancess

It will be pertinent tO mention here that many others like
that of the applicants all over the country have approache
the different Benches of the Hon'ble Central Administrativ
Tribunal with the similar prayer as has been made‘in the
instant application i.e.' for stepping up of pay in refere
to said junior R.C. Chakxaborty. All the said applieation

have been allowed with the direction for stepptng up of

- pay with effect from the date of occurrence Of the anomal

with all consequential penefits of pay and allowances /

including arreaxrs on refixation of pay in reference to//

1

Cdn tde. « 'P/9 . /)
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the junior. The applicants crave leave of the Hon ‘ble
Tribunal to produce the c0piés of the said Judgments

at thertimélof hearing of the instant applicatioh. The
respondents have implemented the Judgments confining the

penefits to the applicants therein only.

4,8 That the applicants state that instead of

following the principles laid down by the various Benches

of the Hon'ble Tribunal and granting the same benefits
to the applicants as was granted to the applicants in the
said cases, the authority passea a mechanical order.reject-

1] N‘
ing the prayer ‘of the applicants.

b e e -
~ e

s
£

Copies of the orders communicated to £he
splicants separately dated 15,2.95, 15.2,95,
30.1.95, 15.2.95, 6.12.94, BFEFS, 31.1.95,
5. 12,98, 26.12.94, 15.2.95, 15.2.98, 15,2,95,
15.2.95,'15§§EES respectively are annexed

herewith and marked as ANNEXURES-4A to_4L.

4,9 That the applicants state that from the aforesaid
communi cations they have wme to know that the.authorities

have communicated their decision,

5. GROUNDS FOR RELIEF WLTH LEGAL PROVISIONS :

5.1 For that prima facie the order/orders rejecting
the praYer of the gpplicants for stepping up of their pay
in reference to their junior is arbitrary and illegaland

. accordingly liable to be set aside and gquashed.

5e2 For that it is a settled position of law and
that when some principdes are laid down in a case, the
said principles aré required to be followed by the autho-

yities in respect of other cases and incumbents similarly

G)ntdo - oP/ 10.
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circumstanced without requiring them to approach the
Hon'blé Tribunal again ; but in the instant case the
applicants héve been illegally deprived of the benefits
of the said principles laid down by the different Benches

of the Hon'ble Tribunal.

. H\e\,xr
5.3 ‘For that xhmxz law is well settled wih fortuitous

adhoc promotion caﬁnot put the seniors at a disadvantageous
position in the matter of pay fixation., While doing s0,

the same benefit cannot be denied to the applicants when
the adhoc promotion came to be issued from one pOst to
anothex v}ithin an all India cadre in utter disregard to

seniority under fortuitous circumstances.

5.4 For that law is well set‘tled that in view of

such anomalies, steépxﬁing up of pay is req\iire‘d to be done
g0 as to bring parity in the matter “of pay fixation"among
the seniors and juniors, in a given case where the juniors

are getting more pay than their seniors.

565 - For that in any view Oof the matter, the benefit

of stepping up of pay cannot be denied to the applicants.

6., DETAILS OF REMEDIES EXHAUSTED :
The applicants declare that they have got no
other alternative remedy available.

7. MATTE:S NOT PREVIOUSLY FILED OR PENDING
BEFORE ANY OTHER (QURT : -

The applicants further declare that they had not
previously filed any épplication, writ petition or suit
regarding the matter in respect of which the application
has been made before any Court of law, or any other authority

and/oxr any other Bench of the Tribunal and/or any such

ontd...B/11.
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application, writ petition or suit is pending before ahy

of them."

© 8, RELIEFS SOUGHT FOR :

In vieW of the facts and circumstances stated
above, the instant application be admitted, records be
called for and on perusal of the same and upon hearing the
_partiew on the cawse or causes that may be shown, be

pleased to grant the following reliefs :

(1) To set aside and quashi:he impugned orders at Annexures-

42 o 4L,

(ii) To direct the respondents to step up the pay of the

applicants at par with their junior Shri R.C.Chakraborty

—_—

with effect from the date on which the anomally arose

and to pay all the arrears arising on account of
such refixation and grant all consequential benefits

and thus render justice.

(iii) Cost of the gpplication

(iv) Any other relief or reliefs to which the applicants
are entitled under the facts and circumstanées of the

case.

9, INTERIM ORDER PRAYED FOR :

The applicants d& not pray for any interim

relief at this stage.

10.. ces o

The application is filed through Advocate.

| 11. PARTICULARS OF THE I,P.O.
. (i) I.P.O. No. @ 03 8§39  (ii) Date 23(3|eos

(iii) Payable at : Guwahati.

Contd...P/12.
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12, LIST OF ENCLOSURES :.

As stated in the IndeX. = .

_VERIFM CATION

I, Shri Haran Chandra Chakraborty, aged about

50 years, son of Girindga Chandra Chakraborty, the applicant

'~ No. 1 in the in.stant application, do hereby solemnly affim

and verify that the statements made in paragraphs 1 to 4

and 6 o 12 are true to my knowledge,those made in- paragraph

5 are true to my legal_adv1ce. and-I haye not suppressed

any material facts. I.am also duly§authorised by the other

applicants t5 sign this'%érificaﬁion on behalf of all of us.
\

and I sign thi's verification on this the

day of March 1995 at’ Guwahati.

Ssnow czczo»mgﬂ@d
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OMPARATIVE STATEMENT OF SENIORITY AND PAY Dhdd’

sl, MName Seniority No., Date of regu- Pa_y fixed Date of Pay to g Directorate's promotion order
NO. in the latest lar joing as  at Rse next - be drawn = under and date.
w Blue Book A20 A.O, increment ‘ .
. T . |
1. Haran Chandra
Chakraborty 1151 26.4.91 2375 1,6,91 2450 9-1/91-SEA dt. 25,3,91

2. Bidur Bhusan Mukherjee 1203 29.4,91 2375 1,10,91 2450 - -

3, T.S. Nagafajan 1200 17.6.91 2375 1.4.92 2450 -d0-

4, J. Chenchaiah 1223 4.4.91 2375 1.4.92 2450 - do-

5, G. Thalamuthu 1373 4.1.93 2375 1,4.93 2525 9-1/92-SEA dt. 26.2.92
6. K,S, Manoharan 33 4.5.94 2600 1.5.95 26B5 9-1/94-SEA dt. 15.2.94
7. Su. Balakrisbnan 68 27.4.94 2600 1,4.95 2675 - do-
'8, P. SundaraBajan 92 27.7.94 2600 1.4.95 2675 -d0-

9. Biswajit Deb 97 7.3.94 2450 2,4.94 2600 . -do-

10. V.K. Hariharan 127 16.5.94 2600 1.5.95 2675 9-1/94-SEA dt. 15.2.94
11, S. Seshadri 242 30,594 2600 1.5.95 2675 -do-  dt. 13,4.94
12, C. Rajendram 247 30.,6.94 2600 1.4.95 2675 0w

JUNIOR .
1. Ratan Chandra ' .
x Chakraboxty 261 27,6494 . 2750 1.8,94 2825 9-1/94-SEA dt. 13.4.94
I ERE 4
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4. C. Chakraborty,
Aceounts Offi{cer (Cash)
O/0 the Telecom Pistrict Manager,
Kamrup Telecom District,
GUNAYATI - 781007.
T2

he Chief General Manager,
Assam Telecom Circle, i .’
GUAAHATI - 781007. ’

( Through the proper channel)

Sub - Anomaly in Fixation of Pay - Pray
Redressal by stepping up of Pay on par
with junjior Sri RATAN CHAND RA CHAK RABORTY,
Accounts Officer(SBP),0/0 the Telecom

District Engineer, Krishnanagar, Nadia(Ww.B.

Regpected Sir,

: 7 “ith due regpect, I wish to submit the following
representation on the above subject for your kind consideration and
issue of fgavourable orders.

I belong to February 1980 batch of Junjor
Accounts Offfcer and I was promoted as Accounts Officer on regular
basis- with effect from 24-4-1991. My Pay on regular promotion was
fixed at Rs.2375/- with D.N.I. to Rs.2450/- on 1-6-91.

-Shri RATAN CHANDRA CHAKRABORTY, Accounts Offjicer,

(SBP), 0O/0 the Telecom. District Engineer, Krishnanagar, Nadia, West
Bengal who belonjys to 1981 recruitment of Junjor Accounts Officer and

junior to me in the cadre was promoted as Accounts Officer on regulac_ -

basis with cffect from 27-06-1994. His Pay on regular promotion as
Accounts Dfficer was fixed at Rs.2750/- with"D.N.I. to Rs.2825/- on
01-08-1994. The anomaly is due to his officiating opportunities as
Accounts Officer in the office of the Chief Ceneral Manager, West Bengal
Circle, lelecom Reqgion, Calcutta and the subsequent protection of Pay

on regular pr?mction.under Rule FR-22C(Proviso - 4/.

¥ . "By virtue of his posting in the West Bengal
Telacon Region and also dde to the circumstances prevailing therein
Sri. Ratan Chandra Chakraborty, Accounts Yfficer had opportunities to
workx as Accounts Officer in the Yfficiating capacity for a pretty long
perjod and had drawn several increments in the officiating post of
Accounts Yfficer , #hen he was regularly promoted as Accounts VOfficer
with effect from 27-06-1994 his Pay was fixed at Hs.2750/- with D.N.I.
to Rs.2825/- with effect. from 01-08-1594 taking into account the Pay
drawn in the ‘dfficjating post of Accounts VOfficer and the increment

drawn thereosn . ° i

i
i . 1t may be seen from the Blue Book Numbers
furnished below that Sri Ra; n" Chandra Chakraborty is junjior to me in
the cadre of Asstt. AccountshOfficer as well as Accounts Officer since
the seniority remains the s3jeé for Accounts Vfficer .

C : IR B !

Name Staff No. in the Senjority in the cadre
Blue Book .
He C. Chgkraborty 81,558 1151 as Accounts Officer
Ratan Chandra Chakraborty 82,209 261 as ‘Asstt. Accounts
- A Officer .
ih (Contd.) ' //J%‘
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I would like to bring to your kind notice that the
Honourable Sunrene Court of India had a similar case dated 28~9—199LV4
pronsunced that the seniors are entitled to fixation of their Pay on
par with the Pay of such juniors. The Supreme Court has al so observed
that for the reasons of not having the benefit of fortuitoes adhoc
promotions the Senijors should not be at the disadvantage in Pay fixation
and therefore the Pay of the Seniors to be stepped up on par with the

junior

it may kindly be seen from the above fact that even- tiough

I am senior to Sri Ratan-Chandra Chakraborty, i am drawing lesser Pay

than him as & result of forfuitous adhoc promotions enjoyed by him in

Hest Rengal Telecom. “egion, whereas I could not have that much oppor-

tunities to >fficiate as an Accounts Vfficer which is due to the Admini-
strative exigencies .

The reason of not having the opportunity to enjoy Officiacing

Adhoc promotion in one Circle due to the prevailing edministrative

exigencies should not disentitle the senior to drew Pay atleast equal
to that of Juwksg the junior . .

Thus 1 becomne entitled for the stepping up of my Pay on par ..
with my junior. Sri{ Hatan Chandra Chakraborty,Accounts Officer(SBP),
9/0 the Telebom District Engineer, Krishnanajar, Nadia, West Bengal in
the light of the Supreme Court Judgement referred to earlier .

further, I would like to bring to your kind information

that in che cases of simjilar nature have alreadv been decided in

favour of applicants by the Pivision Bench of CAT,Ernakulam, vide

OsA. 1150,93 dated 29-10-1993 . The same view has been taken by the
CAT, Bombay in judgement delivered on 19-07-1994 in respect of O.A.
926,/92 and the other Y-As comprising of 54 applicants. The CAT, Madras
als> held the same view while disposing of the Y.-A. No,1308/93. It is
further. for your kind informatjon that YT has already accepted the
verdict of AT, Erngkulam and issued orders for implementation vide
reference Mo, 49-72/93-PAT dated 14-06-1994 .

‘mder the above circumstances, I humbly request you Sir,
to kindly review my case of Pay fixation and cause issue of orders for
stepping  Hf qy fay to the stage of Rs.2750/- with effect from 270694
with DN, w2 2820/« on 01-06<94 on par with my junior Sri Ratan
Chandra chakraborty, “ccounts Yfficer(ss8p), /0 the Telecom District
Engineer, Krjshnanagar, Nadia, West 3engal for which act of kindness

I shall remain grateful to vou .

fours faithfully,

;- e e s _._-..-_,.T. . ,/f(“wfjt'fvvi} 6— 9 ih
Ly (H. C. Chakraborty),
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Coby to :- 1) The Chief 6ccouhes Vfficer,
V/0 the I'L)M/GH. i

2) Advance copy to the C.G.M., Assam lelecom Circle,

Guwahati - 781007 .
dod
. o

Accounp&..'um VN et f

0/O The C.G.M.T, Asuw Cirdlg,
Guwahati— 7
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B.B. M..kher_jee : . —
Acceunts Offlicer .

0/0 the T.D.E.., Nagaen

Nagaen = 782 001 '

Te

The Chief General -Manager Telecim
Assam Circle, ullubari -
GUWAHATI = 781 007

( Threugh preper channel )

Sub 3 Anamely in Fixatien ef Pay = Pray Redressal

' by stepping up of pay en par with junier
sri RATAN CHANDRA CHAKRABORTY Acceunts officer
(sBp) 0/0 the Telecem pistrict Engineer,

Krishnagar, N.d-lil (WoBe )o

L]

Respected Sir,

Wwith due respect, I wish te submit the fellewing |

represencatien en the subject mentiened abeve for yeur kind

censideratien and issue of favourab}e erders.

February 1980 batch of Junier Acceunts

I beleng te
officer en regular basia

officer and I was premoted as Acceunts
Wo@of e 29=4=91 (officiating 29-10-90 centinueusly). My pay en

premetien was fixed at R8. 2375/= with DNI te R8o 2675/« en
1=10=94, '

_ sri Ratan Chandf; chakrabsrty, Acceunts Officer
(sBp) 0/0 the Telecem pistrict Engineer, Krishnanagar, Nadia,
West Bengal, whe belengs te 1981 premetien of Junier Acceunts
officer and junier te me in the cadre, was premeted as Acceunts
Officer en regular basis with effect frrem 27-06=1994. His pay
en regular:premetien as Acceunts Officer was fixed at Ra. 2750/
with DNI t® Rso 2825/= en 01~8-1994, The anamely is due to his
efficiating eppertunities as Acceunts Officer in the effice ef
the Chief General Manager, West Bengal Circle, Telecem Regien,
Calcutta and the subsequent pretectien ef pay en regular preme-

tien under Rule FR 22C (previse 4).

By virtue of his pesting in West Bengdl Telecem
Regien and alse due te circumstances prevailing thete%gﬁ shri
Ratan Chandra Chakraberty, Acceunts Off icer had eppertunities

te werk as Acceunts Officer in the efficiating capacity fer a

pretty leng perioed and had drawn several increments in the
when he was regularly -

efficiating pest ef Acceunts Officer,
Fetantiac.,

cent‘’d on page........Z/-

VAN GO e



GJcﬁau%B
25~

-2 - N . —

promoted as Accounts Off icer: with efect from 27-06-1994,
his pay was fixed at Rs., 2750= with DeN.I. to Rs. 2825/«
with effect from 01-08-1994 taking into account the pay.
drawn in the officiating post of Accounts Officer and the

*

increment drawn thereon.

.

It may be seen from the Blue Book Number furnished

below that shri Ratan Chandra Chakraborty is junior to me
in the cadre of Assistant Accounts Off icer as well as '
Accounts Off icer since the seniority remains the same for

aAccounts Off icer.

staff No., in seniopity in

Name
the Blue Book the Cadre ‘A.Aooz

‘MOOKHERJEE B.Be. 81712 1203

I would like to bring to your kind notice that the
Honourable Supreme Coyrt of India had a similar case dated
28-9-91 pronounced that the senilors are entitled to fixation
of their pay on par with the pay of such juniors. The Supreme
Court has also observed that for the reasons of not having the
benefit of fortuitous adhoc promotidna, the seniors should not
‘be at the disadvangage in pay fixation and therefore the pay

of .the seniors be stepped up on par with the junior,

It may kindly be seen from the above fact that even
though I am senior to Shri Ratan Chandra Chakraborty, I aw
drawing lesser pay than him as a result of forfultous adhoc
promotions enjoyed by him in west Bengal Telecom Region,
whereas I could not have such opportunities to officlate as
an Accounts Off icer which 1s due to administrative exigenciles.

The reason of not having the opportunity to enjoy
officiating adhoc promotion in one Circle due to the prevai-
ling administrative exigencies should not disentitle the
senior to draw pay atleast equal to that of the junior.

Thus I become entitléd for gbe stepping of my pay
on par with janior shri Ratan Chandra Chakraborty, Accounts
officer (SBP) 0/0 the Telecom District Engineer, Krishnnagar,
Nadla, West Bengal in the light of the Supreme Court Judgement

referred to earller,

Cont’d On pageeeseces 3/=
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Further, I would like. to bring to your kind
1n£ormationjthat in the cases of similar nature have
already been decided in favour of applicants by the Division
Bench of CAT. Ernakulam, Vide OeA. 1150/93 dated 29-10-1993.
The same view has been taken by the CAT Bombay in judgement
delivered on 19-07-1994 in respect of O.A 926/93 and ten
other O.A.S. comprising of 54 applicants. The CAT/Madras
also held the same view while disposing the O.A. No. 1308/93.
It is further for your kind information that DOT has already
accepted the verdict of CAT. Ernakulam and issued orders for
implementation vide reference NO. 49=72/93-PAT dated 14.6094.

Under the above circumstances, I humbly request you
sir, to kindly review my case Of pay f£ixation and cause issue
of orders for stepping of my pay to the stage of Rse. 2750/=
with effect from 27=06-1994 with D.N.I. to Rs. 2825/is on
01-8«94 on par with my junior shri Ratan Chandra Chakraborty,
Accounts Officer (sBP), 0/0 the Telecom District Engineer,
Krishnagar, Nadia, West<Bengal for which act of kindness I

shall remain grateful to you.

Thanking you sir,

vours faithfully,

( B.Be MOOKHERJEE )

-
-

Place : Guwahmed NG fon
Date 3 9'2‘9(_
Copy to 3= | o

' The Chief Accounts off icer,

0/0 CGM Telecom, Assam Circle
Ullubari, Guwahati - 7o

fricer (A & F)

Accounts O ‘
Assam Circle,

0/0 The C.GM.T.
Guwahati— 7
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shri T.S5. Nagarajan,
Accounts Officer (&) _
o/o the Director Mtce, ETR,
Guwahati-781003,

ANT e BC
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From:=

To,

The Ohief General Manager,
Maintenance, ETR,

7, Kshetra Das Lane,
Calcutta-12,

Respected Sir, .

Subi=Anamoly in Fixation of pay-pray
Redressal by Stepping up of pay
on par with Junior Sri RATAN CHANDRA 4—
CHAKRABCRTY Accounts Of ficer(SBP )
o/o the Telecom District. Engineer,
Krishnagar, Nadia (W,8)

With due respect,.l wish to submit the
following representation on the above subject
for your kind consideration and issue of favour-
-able orders, |

I belong to February 1980 batch of Junior
Accounts Officer and I was promoted Accounts
Officer on regular basis with effect from 17-6-91,
My pay on regular promotion was fixed at
Rs.2300/- with DNI to Rs,2450 on 1-4-1992,

SHRI RATAN CHANDRA CHAKRABCRTY ,Accounts
Officer(SBP),0/0 the Telecom District Engineer,
Krishnagar,Nadia west Bengal, who belongs to
1981 Fecruitment of Junior Accounts Officer and
Junior to me in the cadre, was promoted as
Accounts Officer on regular basis with effect

;—n,. & ®

~

from 27-06-1994,His pay on regular promotion ‘ £%3§5»
as Accounts Officer was fixed at Rs,2750/= Ebt //Ai

-

with DNI to Rs. 282%/= on 01-0B8-1994, The aﬂoche~
anomoly is du: to his officiating opportunities

as Accounts Cfficer in of such juniors,The

Supreme court has also observed that for the

reasons of not having the benefit of fortuitous
adhoc promotions,the seniors should not be at

the disadvantage in pay fixation and therefore

the pay of the seniors be stepped up on par

with the junior, '
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1t may kindly be seen from the above fact that even '
though I am senior te Shri Restan Chandra Chakraborty,

A
1l am drawing lesser pay than him as a result of for- id

- =fultous adhoc promotions enjoyed by him in West

Bengal Telecom Region, whereas I could not have that
much opportunities to officiate as an Accounts Officer
which is due to the Administrative exigencies.

The reason of not having the opportunity
to enjoy officiating Adhoc promotion in one circle due
to the prevailing administrative exigencies should
not disentitle the senior to draw pay atleast equal
to that of the Jumior.

Thus I become entitled for the stepping
of my pay on par with my Junior Shri Ratan Chandra
Chakraborty, Accounts Officer(SBP)o/o the Telecom
District Enginnei, Krishnagar, Nadia, West Bengal
in the light of "the Supreme GCourt Judgement referred
to earlier,

Further, I would like to bring to your
kind information that in the cases of smx similar
nature have already been decided in favour of applicants
by the Division Bench of CAT.Ernakulam,Vide 0.A,
1150/93 dated 29-10-93, The same view has been taken
by the CAT Bombay in Judgement delivered on 19-7-1994
in respect of E;e} 926]93 and ten other 0.A.S compri-
-sing of 54 applicabts.The CAT/the of€icer of the
Chief General Manager,¥est Bengal Circle,Te lecom
Region, Calcutta and  the subsequent protection of
Pay on regular promotion under Rule FR 22 C(Provise 4).’

By virtue of his posting in West Bengal
Telacom region and also due to the circumstance pre—
~vailing therein . Shri Ratan Chandrs Chakraborty,
Accounts Qfficer ahd opportunities to work as Accounts
Officer in the officiating Capacity for a pretty
long period and had drawn several increments”in the
officiating post of Accounts Cfficer.When he was
reqularly promoted as Accounts Officer with effect
from 27-06-1994,his pay was fixed at Rs,2750/-with .
D.N.I. to Rs.2825/-with offect from 01-08-1994
taking into account the pay?drawn in the officiating
post of Accounts.officer and  the increment drawn
thereon,

( Contd...,3/-)
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It may be seen from the Blue Book Mumber furnished 'ffll%g‘
below that Shri Ratan Chandra Chakraborty is Uunior

- to me in the cadre of Asstt, Accounts Officer as well

as Accounts Officer since the senicrity remains the

same for Aceounts Officer,

Name Staff Mo.in Seniority in the
the Blue Book dadre (A.A,0)
T.S.Nagarajan._ 81709 1200 as AQ
Ratan Chandra 82209 261 as AAO
Chakraborty, s

I would like to bfihg to your kind notice that the
Honourable supreme court of India had a shmtlar case
dated 28-9-1991. pronounced that the seniors are enti-
tled to fixation of their pay on par with the pay
Madras also held ‘the same view while disposing the

O.A. No.1308/93,1t is further for your kind information
that DOT has already accepted the verdict of CAT.Erna-
-kulamand issued orders for lmplementation vide refer-
ence no.49-72|93-PAT dated 14-06-1094.,

Under the above circumstances,I humbly reduest you
Sir, to Kindly review my case of pay fixation and

Cause issue of orders for sgpping of my pay to the

 stage of Rs. 2750/- with effect from 27.06,1094
with D.N.I. to Rs, 2825/~ on 01-08-94 on par with
hy Junior Shri Ratan chandra Chakraborty,Accounts
Officer SBP),o/o the Telecom District Engineer,
Krishnagar. Nadia,¥est Bengal for which act of kindness o
I shall remain grateful to you,

Thanking you, Sir,

Yours faathfully
' TSN y
Place:=Guwahati, ( T's Kgg;zgﬁ%%n )
Date:=5-12-94, s ~ C

Copy to . ";;)ééwtf
1.The Chief Accounts Officer,o/o the C.G.M. ETR, | -

Calcutta for information and necassary action. ' -

f

Accounts Officer (A & P) |
0/0 The C.G.M.T., Assaws Circle,
Guwahati — 7
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AN, CHLICTN LS, '

- ohccounts Cfficer,

Ll SN

" C/0e the Ixceutive Sogincer (£),
Telocon Elrctrical Divisicn,

Guwahist] = 183 007,

To

The Chief Creneral Manager Teleccm,
Aysam Jelecen Clrele,
Guw « 781 €07,

(Through Froper Chunnel.)
respected Six, | - |
Subt=  any0)y 4n Fixation of Fuy = Pray Fedressal by
sterring up of pay oa par with Junfor Ssi uﬁm

CITABCETY, Accounts Cfficex (3BP) 0/c. the -
. Jelecon District Engineey, Xrishaager, Xadia(N.B).

With due regrect, I wish to submit the following repsesae-
ntition on the arove subject for your kind consideration and .

1ssue of fevourable Orders, . O

1 relong to r:f;vmhm 1960 katch of Junior accounts Cfficer .

and 1 w23 promated Accounts Cificer on regular basis with effect

from 0404-91, My ray on regular pronotion was fixed at B.2375%/«
with VL to e 2457/ on 0le0d=92, | |

Shed FOT5M CHAET A CHAKT ABINTY, iccounts Officer (SBP),0/0.

the Tclecon idatrict Engineer, Kidshnag.r, Nadle, west bongal,
- #ho kelongs to 1921 recruitment of Junior sccounts Gfficer and
dunfer’ to me In the c.dre, was premoted as Accounts Officer
cn regular Lisls with efiect from 27-06-94. His pay on regulax
promstion as svceunts Cfficer was €ixed at =, 2750/= with NI
t0 Ao 2925/« on 0leNBa%4, 1he ancaoly 1s dus' to his officiating
oprertunitica as icccunts Cfficer in the office of the Chieg
Gencrasl Min.orey, lest Tenyal Circle, Yelecan Fegion, Galcutte
and the subsequent protection of pay on regular pramotion

under fule 5t 22 ¢ (proviso 4).

N
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‘ g\ Py virstuee Qf his gros ting in Mst &agal Tclocon “gten and
also due to the clireumutonces [tevailing therein shri Beten \;7
Chandra chakxaéoxty. acccunts Cfficexr had opportunities to wozrk
a3 sccounts Gfffcer in the officiating coepacity £for a protiy
long reriod and had drawn several fnczements in the officlating .
poat of /cocounts Cfficer, vhen heo was yegularly prosoted as
Accounts Clficer with effect fxrom 27-06-94, his pay was fixed
at 7se 2750/« with D Hele to fae 2025/= with effect from 0l=00=-94
taking into account the pay dzawn in the officiating post of
Aacmounts Officer and the increment dxawn therecn.

It mey te scen from the Blue Book bHusber furnished below
that shri Fatin Chandra Chakraborty 43 junior to me 4in the ,
cuire of Asstt. sccounts Gfficer as well as Accounts Officer ———
since the seniority remuins the same for Accgunts Officerx.

e et T e ee =

e e S e A

rane 3taff Noe. in Senigggsx in the

the plue [aoke Cadige
Je CHENCINWIAH, G1733 . o 1223 as Agccounts 0“‘.2051
Fad ol CHAMRT.. 02209 : : 461 as Assistant

CH.IT B 1Y . , Accounts Officere

‘T would 1ix= to kring to youzr kind notice thaet the Hongue
rakle Jurreme Court of Indis had 8 similar caese dated 28-09-9)
proncunced thut the aeniors are entitled to fixation of their
pay on par with the pay of such juniors. 1he Suprems Couit has
also obscrvel that for the rcasons of not having the bencfit of
fortuitous adhce promoticons, the senfors should not be at the
disadvuntege in yay fixation ani therefore the pay of thg
scniors ke stepred up on\pax with the junfozx.

It may kindly be seen from ého above fact that even though
1 am senfor to chxi ratan Chandra Chaksaborty, I am drawing
lesser pay than him a3 3 resul® of forfuitous adhoc promoticas
enjoyed by him in hest Bengal Telecom Feglon, whereas I cowdd
- not hsve that much orrortunities to officlate as an Accounts ‘
Officer which is due to the .Jdministrotive exigenciles.

The graten 0of not having the opportunity to enjoy officiating
whoe rromotion In ma clicla dus to the rreveiling aduinistiae
-tive exigencies should not disentitle tho scnior to draw pay '

atle :3t equal to that of the junlo:.

..I.O.'.’
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Pt Thus I beccme entitled for the stepping cf my pay oa par with.
e | junior 3brd ratun Chuandra chakrabosty, accounts offfcer (361 g P %

| "V6/o. the Teleccn Pistrict Engineer, krishnagar, Neila, weat Bongal

in the iight of the Iujreme Court Judgement referyed tO eaxlier.

Furthezr, I would like to krirg to your kind information that
in the cuses of similsr nature huve already been decided in '
fivour of arzlicants by the Division Bench of CAT. Ernakuclam,
vide Ouie 1150/93 dated 29-310-1993. The same view has been taksn
by the CAT Fombay in judgement delivered on 19=07=1994 in todpect
of Ooh §25/83 ani ten other Oedede cOmprising of 54 applicantse
The CAT/Madras alse held the same view while disposing the C.a
"oe 1208/93. It iz further for your kind tnformaticn that DOT
has already ceserted the verdict of CAT. Ernakulas and issued
orders for inplamentation vide refcrence FHoe 49=72/93=PqTe dated

14=-06-94,

Under thr ahmve-citéumntuncca. I humbly request you sir, %0
kindly review my caes of pay fixaticn and ciouse issue of orders for
stocring of my ray to the stage of ze 2750/= with effect from
27-06-94 with I'silele O Mo 28235/« ¢n 01-03=94 on pur with my juniozx
‘shrt Fatan Chandra Chalroborty, sccounts cfticer (3EP), V0. the

folecom Nistrict tngincer, Ksishnagar, Nadla, Hest Bengal for
" _whighiogct cf ¥inincsr 1 ghall semain grateful to Youe

" Jhanking you, 91z,
Yours fal

‘,/ a0t L
Ow“gv\?"ﬂ'q’
HENCHATAH o)

?ﬂacé z-_Guw:hatii ' '
pDate e 09=02-9%5.
Copy t0 8- ‘ : ‘ o
1. %he Chiof'#écounts cfficexr, O/0. the Chief ceneral Managex,

. \gsam Gelecem Circle, Guwahsti - 761 007,

A s Ofticer (A & )
0[O The C.G.M.T., A«sam Circle,
Guwah.ti — |
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From

~ G. THALAMUTHY, "

Accounts Officer (TA),

O/o. Chief General “Manager Telecom,
GUWAHATI - 781 007.

To
t

The Chief General Manager Telecom,
Assam Telecom Circle,
GUWAHATI - 781 007.

Respected Sir,

Sub:  Anamoly in leatlon of Pay - Pray Redressal
by stepping up of pay on par with Jdunior
Sri. RATAN CHANDRA CHAKRABORTY Accounts

Officer(SBP) 0O/o. the Telecom District Engineer,

Krishnagar, Nadia (W.B).

With due respect, I wish to submit the following
representation on the above subject for your kind consi-

deration and issue of favourable orders.

I belong to November 1980 batch of Junior Accounts
Officer ana'I was promotal as Accounts Officer on reqular
basis with effect from 04.01.1993. My pay on regular
promotion was fixed at Rs. 2375/~ with DNI to Rs. 2525/-

on 1.4.1993. ‘

\

Shri RATAN CHANDRA CHAKRABORTY, Accounts Officer
(SBP), 0O/o. ‘the Telecom District Engineer, Krishnagar,
Nadia, West Bengal, who belongs to 1981 recruitment

of Junior Accoﬁnts Officer and Junior to me in the cadre,
‘was promdted as Accounts Officer on regqgular basis with
effect from 27.06.1994 His pay on regular promotion
as Accounts Officer was fixed at Rs. 2750/- with DNI
to Rs. 2825/- on 01.08.1994. The anomoly is due to

his officiating opportunities as Accounts Officer in
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of such juniors. The Supreme Court has also observed
that for the reasons of not having the benefit of fortuitous
adhoc promotions, the seniofs\should not be at the' dis-
advantage in pay fixation and \hefefore the pay of the

seniors be stepped up on par  witX the junior.

It may kindly’ be seen from \the aboye fact that
to Shti. Ratan Chandra Chakraborty,
I am drawing lesser pay \thar him as a regult of forfuitous

adhoc promptions enjoyed\by him in West Bengal Telecom

Region, wherxas I could \uch opportunities

to officiate ‘s an  Adcounts Offj i is due ¥o

the Administrative exigencies

The reason of notvhaVino
officiating Adhoc/ B omotion /in\one cireclk due/ to the
prevailing admin'stra.iye exigenci)
mfhe Seﬁior to /draw pay

junior.

Thus I /become eftit\led for the ;te;ping o my pay
on par wit} my Jjupgior Shri Ratan Chia{dra Chaknaborty,

District Enyineer,

Krishnagay, Nadig, West Bendal in thg

light of the s reme
Court Judgement referred to 4 ﬁl

ng to your king information
that i th:icases of similar nature have already been
decidé¢d in/ favour of applicantk by the Division Bench
°f CAT. Eynakulam, Vide 0.a/ 1150 93 dated 29.10.1993,
‘The /same /view ha? been takén by the CAT Bombay in judgement
delivered on 19.07.2994/ in respact of 0.a 926/93 and
ten other 0.A.s. comprising of 54 applicants. rThe CAT/
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the office of the Chief General Manager, West Bengal

Circle,. Telecom Region, Calcutta and the subsequent
protection of pay on regular promotion under Rule FR

22 C (provisb 4).

By wvirtue of his posting in West Bengal Telecom
Region and also due to the circumstances prevailing
therein Shri Ratan Chahdra Chakraborty, Accounts Officer
had opportunities to work as Accounts Officer in the
officilating capacity for a pretty long period and had

drawn several increments in the officiating post of

Account Officer. When he was reqularly promoted as Accounts

Officer with effect from 27.06.1994, his pay was fixed
at Rs 2750/- with D.N.I. to Rs 2825/~ with effect from
01.08.1994 taking into account the pay drawn in the

officiating post of Accounts Officer -and the increment

“drawn thereon.

It may be‘seen from the Blue Book Number furnished
below that Shri ﬁatan Chandra Chakraborty 1is Jjunior
to me in the cadre of Asst. Accounts Officer as well
as Accounts Officer since the seniority remains the

same for Accounts Officer.

Name Staff No. in “Seniority in the
: the Blue Book Cadre (A.A.O)
G. THALAMUTHU - 81896 1373 as hHcocounts Officer
“Ratan Chandra '
Chakraborty T 82209 261 &5 Assistont Locounts
! Cfficer

I - would 1like to bring to your kind notice that
the Honourable Supreme Court of 1India had a similar
case dated 28.9.1991 pronounced that the seniors smre

entitled to fixation of their pay on par with the pay

B et TR PP N
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of such juniors. The Supreme Court has also observed
that for the reasons of not having the benefit of fortuitous
adhoc promotions, the seniors should not be at the dis-
advantage in pay fixation and therefore the pay of the
sepiors be stepped up on par , with the junior.

14

It may kindly* be seen from the above fact that
even though I am senior to Shri. Ratan Chandra Chakraborty,
I am arawing lesser pay than him as a result of forfuitous
adhoc promotions enjoyed by him in West Bengal Telecom
Region, whereas I could not have that much opportunities
to officiate as an Accounts Officer which 1is due to

the Administrative exigencies.

The reason of not having the opportunity to enjoy
officiating Adhoc promotion in one circle due to the
prevailing administrative exigencies should not disentitle
the senior to draw pay atleast egual to that of the
junior.

Thus I becomé entitled for the stepping of my pay
on par with my junior Shri Ratan Chandra Chakraborty,
Accounts Officer (SBP) O/o. the Telecom District Engineer,
Krishnagar, Nadia, West Bengal in the light of the Supreme
Court Judgement referred to earlier.

-

! Further, I would like to bring to your kind information
that in the cases of similar nature have already been
decided in favour of applicants by the Division Bench
of CAT. Ernakulam, Vide O.A. 1150/93 -dated 29.10.1993.

‘The same view ‘has been taken by the CAT Bombay in judgement
delivered on 19.07.1994 in respect of O.A 926/93 and
ten other 0.A.S. comprising of 54 applicants. The CAT/
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Madras also held the same view while disposing the
O.A. No. 1308/93. it is further for®your kind information
that DOT has alread& accepted the verdict of CAT. Ernakulam

and "issued orders for implementation vide reference

No. 49-72/93-PAT dated 14.06.1994.

Under the ab@ve circumstances, I humbly reguest
you sir, to kindly review my case of pay fixation and
cause issue of orders for stepping of my pay to the stage
of Rs. 2750/- with effect from 27.06.1994 with D.N.I.
to Rs. 2825/- on dl.08.94 on par with my “ovicr Shri.
Ratan:Chandfa Chakraborty, Accaunts-Officer (SBP):, 0O/o.
the Telecom District Engineér, Krishnagar, Nadia, West
Bengal for which act of kindness I shall remain grateful

to you.

Thanking you, Sir,

Yours faithfully,

{SJhalarnbdﬁg,:

(G. THALAMUTHU).

Place : Guwahati

Date : ]7“94 ‘

v
'

COEX to: .
1. ' Chief Accoudts .Qfficer, O/b. CGM Telecom, Assam

Circh, Guﬁahati - 781 007.

e T
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Froms = Biswajit Deb,
"~ Accounts Officer(TRA),
0/0 Telecom District Manager,
Kamrup Telecom District,
Guwahati-~7,

The Chief Genersl Manager Telecom
AsSsam Telecom Circle,
Guwahati « 7,

{(Through Proper Channel).

Respected 8ir,

Subi~ Anamoly in Fixation of pay - Prayer redressal
by stepping up ef pay on par with Junior sri
Ratan Chandra Chakraborty, Accounts Officer (SBF
0/0 Telecom District Engineer, Krishnagar,
Nafdia. (WeB.) o

witp due respect, I wish to submit the following
representation on the above subject for your kind consideration
and issue of ‘favourable orders, |

I belong to November, 1980 batch of Junior Accounts
Officer and I was promoted as Accounts Officer on regular basis
with effect from 07-03-1994, My pay on regular promotion was
fixed at Rs, 2600/= with DNI to Rs., 2675/- on 1-4-1995,

shri Ratan Chandra Chakraborty, Accounts Officer (SBP)
' 0/0 the Telecom District Engineer, Krishnagar, Nadia, west
Bengal, who belongs to 1981 recruitment of Junior Accounts
Officer on regular besis with effect from 27-06-1994. His pay
on regular prometion &s Accounts Officer was fixed at Rs.2750/-
with DNI to Rs, 2825/~ en 1-08-1994, The anomoly is due to his
officiating opportunities as Accounts Officer in the Office of
the Chief General Manager, West Bengal Circle, Telecom Region,
calcutta and the subsequent protection of pay on regular pro-
motion under Rule FR 22 C (Provise 4),

. By:virtue of his posting in West Bengal Telecom
Region and!alae due to the circumstances prevailing therein
Shri Ratan Chandra Chakraborty, Accounts Officer had opportu-
nities t© work as Accounts Officer in officiating capacity for
& pretty long’period and had drawn several increments in the
Officiating post of Accounts Officer., when he was regularly
promoted as Accounts Officer with effect from 27-06-1994, his
pay was fixed at Rs. 2750/= with D.N.I. t0 Rs. 2825/~ with
effect from 01-08-1994 taking into acoount the pay drawn in
the officiating post of Accounts Officer and the increment drawn

thereon, _
‘ It may be seen from the Blue Book Number furnished

| below that Shri Ratan Chandra Chakraborty is Junior to me in A

the cadre of Asstt. Accounts Officer as well as Accounts ‘ s
"Officer since the seniority remains the same for Accounts /,g%;

Officer, ; ‘ -_— 2
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, staff No, in Seniority in the
— . the Blue Book Cadre of (A.A.0.,)
B, Deb 82041 97 "’
Ratan Chandra 82209 . 261

Chakraborty.

I would like to bring to your kind notice that the
Honourable Supreme Court of India had a 8imilar case dated
28=9-1991 pronounced that the seniors are entitled to fixation

T I Qith the pay of such Juniors, The Supreme &
Court has also been observed that for the reasons of not having
the benefit of foztnitnus adhoc promotions, the seniors should
not be at the disadvantage in pay fixation and therefore the
pay of the seniors‘be stepped up'on Par with the junior,

It may kindly be seen from the above fact that even
though I am senior to Sshri Ratan Chandra Chakraborty, I am
drawing lesser pay than him as a result of forfuitous adhoc
promotions enjoyed by him in west Bengal Telecom Region, where-
as I could not have that much opportunities to officiate as
an Accounts Officer}which is due to the Administrative
.exigencies, :

The reason of not having the opportunity to enjoy
officiating Adhoc promotion in one circle due to the prevail-
‘ing administrative exigencies should not disentitle the senior
to dray pay at least equal to that of the junior,

Thus I Bécqne entitled for the stepping of my pay
on par with my junior Shri Ratan Chandra Chakraborty, Accounts
Officer (SBP) O/0 the Telecom District Engineer, Krishnagax,
Nadia, West Bengal in the light of the Supreme Court Judgement
referred to earlier,

Further, I would like to bring to your kind infor-
mation that in the cases of similar nature have already been
degided in favour of'applicants by the Division Bench of CAT
 Ernakulam, vide 0.a, 1150/93 dated 29-10-1993, The same view
has been taken by the CAT Bombay in judgement delivered on
+ 19-07-1994 in respect of O,A, 926/93 and ten other O4A.S,
comprising of 5S4 applicants. The CAT/Madras also held the
same view while disposing the O.A, No. 1308/93. It is further
for your kind information that DOT has already accepted the
verdict of CAT, Ernakulam and 1ssued orders for implementation
Vide reference No. 49=72/93-pAT dated 14-06-1994,

Contd, 3
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Under the.above circumstances, I humbly request you
8ir, to kindly review my case of pay fixation and cause issue of
Aorders for stepping of my pay to' the stage of Rs, 2750/~ with

‘effect from 27=06-1994 with DcN.I. to Rs, 2825/~ on 01-08-94
on par with my junior Shri Ratan Chandra Chakraborty, Accounts

. Officer (SEP), 0/0 the Telecom District Engineer, Krishnagar,
Nadia, west Bengal for which act of kindness I shall remain

‘grateful to you,
Thanking you, sir,

Yours Fai’thfully
.—»;‘""' i 3\)\47)/

Place t= Guwahati, (BISWAJIT DEB.)

Date j= w’; OsL{

" Advance copy to i~

1. .The Chief Acoounts Officer 0/0 CGM Telecom, Assam Circl e,
Guwahati=-7, _

, Asaza Circle,

0/0 The CO!
Guwahm-—— 1

IR a e T d‘.\
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Advocats -
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From :- ——  |ANNEXURE- 6. |
K.S. Manoharan,
"Accounts Officer,

0/0.Director,M/¥ Project,
Guwahati - 781001.

‘To
KR Chief General Manager,
Task Force,

N.E. Telecom.Region
Guwahati-781001.

.\. "
3ir;

Sub ;- Stepping up of pay on par with junior - resq.

With Aue regrect, T wigh to submit the fn1lowing
on the ahove subject for your kind ~onsiileration and {asue
favourahle orders,

I belong to Yovemher 1080 batch of Jr.A~counts
Officer and I was promotel as Accounts O0fficer on remular
basis with effect from 4-5-04. My pay on regular promotion
ag fixed at Rs. 2600/- with D.N.I, to Bs. 2675/~ on |-5-95

Shri Ratan Zhandra Chakraborty,Accounts Officer

(SBP) 0/0. Telecom. District Engineer, Krishnagar, Nadia,

W.B. Circle who belongs to September 1981 batch of Junior

Accounts Officer an' junior tn me in the cadre wazs promoted

ag Accounts Officer on rezular basisg w.e.f., 27-6-94. His

pay on regular promotion as A:counts O0“ficer wna fixed at

Ps. 2750/- with D.N.I. to Ps. 2825/~ on 1-3-04, The anomily
i3 due to his officiating opnortunities as Azcounts Officer
“inthe office of 7.3.M. West Bengal Zircle and the subsequemt .

protection of pay on regular promntion under proviso 4 to

: PR 22C.,

i It mav he sean frem the R1us BRank 1003 ndjtion,
that the staff na, of Shri R,3, Tholwahantr 44 32900 wherens
my staff number is 81072, T wo?d 1ilp ta hrin~+ £o vour
kind notice that the [IAan'mMn Tuprame Tonrt hal a4 amilar
case At. 28.0.01 pronaurnced that ke ganiarg ava entifled
to fixation of their pav n» par wi'h th2 nav of such
Juniors, | '

In view nf the fact ssatetd above that eventhoush
I am senior *to 3hri-?,!, ’hawrihrorty, I am drawirn«. Yasser
pay than him as 2 resalt of “ortuitous ko2 proamotions
enjoyed by him in West Bearal lelecom. whereas T could not
have that much opnortinities to offisinte ns ,0, which i3
due to ke administrative eximorcinss, Thus I bocome entitled
for the 3tepping up of my piy on »ir -ith my junior in the
lirht of the 3uprzme Jourt dui~=menrwraferred to earlier.

‘ Turther I -rould like to brins %o your kinl notice
that cases of similar nature have <lranly beer decided in
favour of arplican-s by the various division benches of

CAT and DOT has alrendy accepted the verdict of CAT
Ernakulam and Madras benches for implementation vide 1r.

no. 49-72/93%-PAT dt. 14-6-94.

Attesied. |

Af@voceate.
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Under the above Circumstances, T humbly request
you sir, to kindly review ny case of pay fixation and
cause issue of oriers “op steppin~ up of my pAy to the
stage of Rs, 2750 w.e.f. 27.6.94 with DNI on 1.8.94 to
Bse 2825/~ for which act of kindness I shall remain
grateflul to you. ' ,

Thanking y&u,

Tours fait)ru) 1y,

k.. Mool anann

Dated 8-12-94 | - ( K.3, MATOHARAN )

G e " , A'eﬁ/‘/vsj -

: Raopunts m

| 0/O The C.GM.T., Arsam Lt
. Guwahati— 7
e e
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Frow,

V.K. Hariharan,

Acconats GUfficer,

0/0 the rector Task Foros.
Jorhat-785 @31,

T(’_)

The C.G.¥. Task Forcs
N.E.Telecom. Region.

Sinsh Niwas, ullpukhuv'
Guwa}atl 781 V3

(Theough prepes ohaynpel)
Respected Sir.

Sub: Anamcly in rizztvion of T

up of pav on payr wirtH S

borty, A""‘Hl’u"' (157 j e v,

Engineer ., Krishn . RS

With due rezpecry. T wiszsh o 200
sentation  on the above =oghizsr Fov oo )
issue of favcourable order:

I belong to Nesrenleer 10807 s o1,
and I waszs D"umwt 3 oaz Aocorrnta G5V aae
effect  from 16.5.1954 . My pzy on eeaniay
Rs. Zeg/= w1tn DNI too e DETR Sz s TR

Shri Ratzn Chandrz ™ SRR Ml
O/¢ the Telecom Diztrist Tnaives) iy
who ongs fo T h
Junicr to o me in
resular bazis wit

; as Accounts
28284 on 1.8.94.

i

=t T
; prote
roviso 4),

S\ s
O
\.) —

Py  wvirtue of hLis oo e
alac dus  te the ciroumatan N
Chandra Chakraborsy., Ac-coun-s 087300 it
as Accounts Officer in the B4 A
period  and had drawn sooersz! i
of Acoounts Cffiosy. When vl
(fficer with erffect Tyop o7 :
with UHI to F= 28007z wich
tha pay draun in vhe o5 F ~0n

incrament

(AN 3 H

. ) .
\ owa {, -1+
roerral b sienping
. Maratvene (b adreen o
'(_ B ':.i - m Etw.:v‘.«i‘-\f
i
L L S G] SR 3 P LY L P

el
ansd

R ES IR NICE O Wk

I Y aee e
. von ey Ly To .
1 RN TITR i PR DS B Ty e at
Py onett e rn o VYiesd o ot
.
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It way be seen from the Rlos Pooky Homber oy G b el

bolc Mt e ¢ ey Hmhe s furglshed
elow that Shri Ratza Chandrz Che?zn%~v"v fe qnpias toowe it bne

‘ i < LA DR B RO S - Y M R ot
cadre of E&ssth. Acconphts Offio= e fyocoants Offioaer
since the seniority remaias the = ' T

Namwe Stutt Nel in the Tiatowitly iz the
Ty - L

V.K. Hariharan 2T 197
Ratan Ch. Chakraborty Bla@s 2351

. I wonld 1like to bring t=o
Horourable Suprewms Court  of Indix
98.9.91 ypronoanced that the seniors : i
their pay ou par with the pay of soon duciors The Supren:
has #lso observed +<hat for =t t b bwnefaﬁ
of fortuitons adboc promotione. the soalors e o del st be ot the
diszdvantags in pzy figstion =t thereiure Sipe wrw ool the coenlors
he shepped we on par with the jwaior.

e yerears of et havirna

It way Findly he seen Zrop “he Lot ewvern
though I awm senior to Shri Tatze Chaoadrs O ~  drzu-
ing lesser pay than him =z 2 veupls of I e -
tions eanjoyed by aim o Wiet Pepzzl Tals nerews 1
contd—-not  have that mwach appoyTaaities F aen A
connts Officer which is dus .t e SLdminist) L

The resson of opob heviae P vpowtunicy be o sn oy
officiating Adhoc promsition jq e miv Ve duoe e s cvevailing
adwinistrative exigsaciszs sheeald mos diger tiftle the senioy  to
draw nay d?lea F equnzl to That of the Juanioe

Thus 1 Becoms antitled for the soeprinw oy Ay
" par jth wmy  duaior Shri Batan Mo enpowby, foocoxnbs
Offlce (SBF), 00 the Teleoowm, Digtwelasr Fagiocey .  MHricnnagar.
Hadia, W s+ Dengnl in the Pleht of b Tuerame Coaes Jhedesment,
referred to earlisr. ‘

Furtheyr., I w-uld Zike —n bring 0 voar ind information
that in the caszes =T zimilar natures hava alresty heen decided  in
favour of applicants vy the Nivizion ¢ S AT Wrnakalar.,
Vide ©O.A, IIEQ/FC Aated G 100 34, The s wiew haz beer  taken

by the CAT Bonbay in indgzment Feljuaves ey PHOT 44 in pespect of

(O & a26/63 and ten cther O35 o e s R g b eant = The
CAT. Madras - alzs held trs zams wien i le itz sinet the  OUAL
Mo, 13@8,93 ) Tt i= further Tov zour Cind fufoarmasiapn teat LOT O has
already moceprsd ths verdiot T AT Bap almrioam ans o4 ssuel ordars
for implementation vide vefsvancs SEIREPR SR MO S BN E R NS B NN AL



Under the  above ym?
- af

Sir, to kipdly review wy cass 3 vl H:ra/; 2
orders for stepping of my pay o bhe grags  of  Re DT7HMA/= 0 wWALD
<

effect frow 27.6.1924 with DHI to Fe 002060 np 1.%9.1994 w5 PaEL
with wy junicr Shri Ratzn Chzodrs Conbipaariy, nv&oup}n .“111UQY
(SBFy, (/o the Telecow Nictrict Boginsay. Hrisbasesy, Madiz, West

s 3 -1 o e SELEYRL TR YN + - =41
Bengal for which azt of findnsse I gratetul to you.

T}'I?Ylk i r!g{ '.\.' [ L :.‘ i oy

Teors fa51hful
((/l k" O P AV

- Jorhat : ‘ ,
T~ B3-11+1994. - ‘ ’ ,

Fl
Da

ct Q
T O
A2

Copy Lo -

1. The Chief Accounts
. , - -

/

T o ' A Offlcer (A& P)
' 0/O The C.G.M.T., Assam Circle,
Guwahati — 7
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-a8sEsHaDRT ‘ A et
ounts Officer (Internal check)

”D/D the Chief General Manager Telecom,
'*GUMAHATI = 761007

'heiCh1ef General Manager Telecom,
,Assam Telecom Circle,
FUWAHATI = 781007,

o AMmamoly in Fixation of Fay — Firay
_ s stepping up of pay on par with Tuiio,
R ' CHANDRA CHAERABORTY, Accounts OfF710 e, .
the Telecom District Engiveac: , Froooohhoeagar, MNacdis
(W.BY .

A With due respect, I wish to submit the
i3 Ot . . .
tion on  the above subject for yow kind consis
fagourable orders .

Foallowing
vhion eandd

8 I belong to September '81 batch of Jurior Gocounts OFFicer and
-was - promoted as Accounts Officer on regular basis with effect oo
R 600/~ with  Digl

1
30 Uu 94 .. My pay on regular promotion was fl‘ﬂd at
to RS 2, b7q/— an 01-05-95

e Shiri RATAN CHANDRA CHAERABORTY P A Tou
‘the. Telecom District Engineer, Erishnagar, MNs
belongs to-same batch of JAD ( 1.e. 1981 recruita
foLLEl) and Junior to me in the cadre, was promoted as Sooownts e

car”ron regular basis with effect from £27-06~94 . His TRaty v e ]
plomotxon asy Accounts Officer was fixed at Rs.2,79%50/-  with DM

Rs7y E 825/~ an 01-08-%4 . The anomoly is due to his afficlating  oppo Lo

nltzes as Accounts Officer in the office of the Uhiet G Al Maragoer,
West- Eengal Civcle, Telecom Region, Calcutta avd the subsegquent pont e
tlon of pay on regular promotion under Rule FR 282 © (proviso 4) .

.., Smeraa

trites O Leay (SRFPY, /0
] Gengalt, o b

doivv o i b

i e L trne
Fatan e o
xlf [ ,l[‘;:

C By virtue Df'hiﬁ‘posting in West hvuuul Tzl
also’ due to the circumstances pravailing Lhe . Gl
Chakraborty, Accounts .0Officer had opportunitics ton  werk
Officer in the officiating capacity for a pretty ko proevoo e g
drawn  several increments in the officiating posl ofF Accounts OF1 10 oo
When he  was regularly promoted as Accounts o 7 ires with ef fool
g27-06-94 , hig pay was fixed at Re. 2,750/~ with DNI ta  Fg. e
w1th effect from 01-08-724 taking into account the pay drawn  a Lhe
fflcxatlng post of . Accounts Officer and the increment drawn theraeco

o “.
. /J
<
. .
,‘!- -
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It may be seen from the 51ue Book Mumber furnished below f{that
'3 Ratan Chandra Chakraborty is junior to me in the cadre of Asst.

ﬁq;ounts ‘Officer as well as Accouints Officer since the seniority o e-

fmaxnsxthé“s%pe for Accounts Officer . . ) ) .

‘Staff No. in’ " Beniority in the

.7 . » the Blue BEook ‘ cadre
' B "__-_*___mwjﬁ_ | s o s e e st 2t s e s 11t e e i o
88&90 ' : T 242 as Asstt. Accounts OFFicey
3 88809 ' 261 as Asstt. Accounts OfFficey

ﬁ”I'would like to bring. to yowr kind notice that the Hanowrable
Court Df India had in a similar case dated P8-09-91 pronounced
' are entitled to fixation of their pay on par with the
pay of such . juniors . The Supreme Cowt has also observed that for the
reasons- of not having the benefit of fortuitous adhdc promotions, ~the
seniors should not be at the dlsadvantage in pay fixation and . therefors
tﬁéwﬁay of the seniors be stepped up on par with the junior

. It~~may kindly be seen from the above fact that even though
am. senlor .to Shrri Ratan Chandra-Chakraborty, I am drawing lesser fray
thanw,hlm/as a result-of’ forfuitous adhoc promotions enjoyed by him i

WéngBengal Telecom Region, Whereas I could not have that much opportu-
nltIES ‘to off1c1ate aSuan Accounts Officer which i1s due to the Adminis-

've e~1genc1es .

.-'." “ .,J"

~‘gwwﬁ‘i".'fhe reason Df not having the opportunity to enjoy officiating

DDCu,PleDtlnn' An sone circle due to the prevailing administrative

=xxgenc1es should not disentitle the senior to draw pay atleast equal Lo
t'Df-the junior, ,;y,”\ L]

o

Thus I become entitled for the stepplng af my puy on par  with

/ unlbr Shll Ratan,Chandrd Chakraborty, Accounts Officer (SEF) 0/0 the
Felggpm D1stn1ct Engineer, ‘Krrishnanagar,. Nadia, West EBengal in the light

Jfﬁthe Supxeme Court“Judgement refen\ed to earlier .
RS i

; I(woqld lILe to brlng to yowr kind information thaet

awthe cases of’ 51m11ar nature have already been decided in favowr of

xpgéécants bysxhe“D1v1s1on Eench of CAT . Ernakulam, Vide 0.A. 1150/93

Iated 29~10—93 - The same view has heen taken by.the CAT Bombay in judge
ﬂt

fqde11vered on .19-07-94 in nespect of 0.A. 926/93 and ten other

VSR comph1szng of»qa appllcants The CAT/Madras also held the sama
'fqy{ﬂhlle dlsp051ng‘the 0.A. No. 1308/93 « It is further for yowr  kind
qﬁé mation; that DDT has“already .accepted-the verdict of CAT . Ernakulam

IR LR

1ndf‘1ssued ordea; f mplementatxon v1de reference No. 49-72/93-FAT
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¥ Under the above circumstances, I humbly request vou siv, o
b b Y :
kindﬁ,‘ review my case of pay fixation and cause issue of  orders o

tebplng of my pay to the stage of Rs.2,7350/- with effect from &7-04 2u
DNI to Re. 2,825/- on 01-08-94 un pear with my junior  Shra :atdu
Account% Officer (SBF)Y, n/n the Tekecom Disin
Nadia, West Bengal for which act of Hindneuﬁ L
hall remaln guateful to you .

Thanking you , sir, e e -

‘ouwreg faithfully,

(6. SESHADRI )
9%

?thef Accounts Officer, 0/0 the CGBM Telecom, Assam Circle,
‘uﬁﬁuwahatx - 781007 .

I‘ / T PR
b oa ‘.
;tf“~ ’ }‘ . . Aco0T cor (A &P)
L B ‘ ~ 0/0 The C.G.M.T., Assam Circle,
i' Co ' ' Guwahati— 7
A R :
v ' :
Vd
!
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{Through proper channel)
Respected Si*.r
Sub: Anam ly in Fixation of Fay - Fray Redresssal
up . pay on par with. Junicor Sxrd Ratam Chand:
bor+ Accountsz Officer (SEF), ¥/c the Telec
3

(
Englngﬁr. Erishnasgay, Nadi
. . '

i .

With! due respect. 1T wish to sabmit the follos
sentaticn  on the abows :xh'uvt for wvenr kind  oensider
iszue of favourable orders.

(Tr

. <" . - .
I belong o »JJ%QX _'L)F\ wateh of Jr. Accounts Uffltez
and I wau prummt~a as Accounts Ufficer on yegular ba%ﬂ w1th' f
affect from 217/ \. M pay on r&gular promation w2 fl c2d at '

Bs. Ao with DHI to Es. o\, 0 =n (495 fkpa

. I
Shri Ratan Chandraz Chalkrzborty, Accounts Gfficelr (SEP).

0/c the Telecom District Enginessr, Erishnagar,Nadia, West‘Ee gal,
who Dbelcongs to 1981 recraitment of Jr.  Accounts Officer and
junior tQ me in the cadre, was promoted as Accounts Officer  on
resular basis with effect from 27.6.94. pay on regular promo-
ticn &35 Accounts (fficsr was fixed at L2TRA /= with DRI to  Hs.

s 0825/7= on 1.8.94, The anomcly is due €0 his oFfficiating oppertu- : “
nities as Accountz Officer in the office of the Chief Genzral i ‘
Manager, Wsat PBengal Civois, Telscom RHeaion, Caleantta and  the

subzequent  protection of pay on vssalor rromoetion wnd~r}@u1 JO G

)
b
i3]

1l
‘*in:r

o

22 ¢ (proviso 4).

By wvirtue of hiz pezting in West Hengnl Telscom
21z due to. the circumzfances prsvailing  therein
Chandra Chakraberty, Acccountsz Officer had opportunit ;ﬁ

S w33 Acconnts Officer in the officiating Papa:lty for a

n the «ffici
ary promoted t'
pay was fixed 3AW:
2.8.84 taking b,

t of fccounts Ulecef and the

o v T S S s

Rz

qczlnd and had Arawn =everzl inoreme:
. of  Accounts Qfficer. When he was
Officer wlth mffcct from 2
with DHI teo Rs.28264/= witb effert
the pay drawn in ths officiating po=
inc¥Ement drawn thereson.

-p.

~3
o
0o
LN
el
re

i u

B

- ‘. P

E v e Thp O LI e P

e ik -
T o v oy
LTEae e m L T 2T TR

a2k 2%
-

[

$ T,
o



| } 49

It wma be seen from the Bliae Book  Naunber *ulnl heq\
below that Shri uﬂtdn Chandrzs Chakvaborty is juznior to uﬁ in  thes

cadre of Asstt. Acoounts Qfficer zas “ﬁl‘ w8 Aceountgl HOfficer )
since the seniority remsing the sawz for Accoouts 0*f1ﬁwgn} i
.! . ) . ) | 1 ; R 'Z .
Hare " Staff Ho. in the h*nlnlx}yﬂ'
‘ Blue Honk Cacdre 'lh'f\i
7’;f . R ”'“-‘fﬂﬁﬁ
A nwedaveveon g 4y P
Rt

.

| Ki" B - '( i . e "
Ratan Ch. Chakpaborty : O AR« ")\ £ \ ey
i Yt

RS
HiE Ik

I wpuld 1like to bring fo your kind noties ,Mi
HF!OUIle& Sdprems Court of India had a similar t%ﬂ

28.4.91 proncinced that the seniors ar 1wwitled to £itvan:
thtlr pay,on par with the pay of zas¥ in =, Ths Mupr@m'
has alsc obsarved that .for the reazcons t havinsg thi:
of Fortuitous adhoo prome®ions, the =an sheald rot be
dizadvantasge in pay fixation and thers#, he pay of thq

ior

be stepped up on par with the juni

It may kindly %e sesn from the above fact thpt  even! .
though 1 am zenier to Shri Ratan Chanira Chakrabvovty. Ilap drav-’
ing, lesszsr pay than Lim az a re=ul¢ of fovfajtons adhooll prome--

ticns snjovad by him in West Perxﬁt Telecom Hegion,  whitrsas T
f2ould not have that much opportunities: o officjans az - 'an  Ac-
sounts’ O0fficer which iz dus to the ddminiztrative exigencies

#The reason of  net having the oppertunity  ti| enjoy
cfficiating  Adhoc promefion in one 2irele dus o the prevailing
adinistrative’ exigencizs alould not disextitle the sehier i
draw pay a*‘wa*t equal to that of ths junicr i

Thus I pecdoes entitled fo = ey p:y o
ar witb my  Junior Shri Ratan Chandrea y U ferounts
Dfficey (SBFPY, 040, the Teliscom, Diztrict 3 Hyi hnaﬂﬁ:.
Hadia. West Bengal in +he light of. “he Suprs Luur*‘,dgﬁn~ vy

r.

a
referred to esarlie

it

Further, I would Yike o briasg o vour kind inddr
- '1
\ '

that in the sasez of 3imilay nature havse alrsady bhe Aere]
favour of applicants b the Divisicn Fenoh of AT Eﬁ#}kulﬁr.
Vide LA, 1150743 ca* ﬂ 29160453, The zame viewv has baﬁ!i takean

by the CAT ““mde in judgemsnt delivered on 19,7
0.4, 9%6/92 and ten other (LA.3. 2cmorising o
CAT, Madras Walpu held the same view while di;
o 138/83. It 15 further fodr your kingd informat
#already accepted the verdict, -f CAT, Ernakulam
for implems: i%tlnn vids reference No.49-72/43-
i
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" OUnder  the sbove circnmstaznces. I hambly

Sir. to kiandly review my case of pay fixabion Vanid ToEns
orders for step »1§1,€! of wy ay tn the strgs of Rs,

eftect from&? with DNI to Rs 2825 on |- 8‘7
with mwy junior 2hri Ratzn Chzudra Chabkraboriy, A‘:-.r:.\:smnts
(SBFP), D/0 the Telecom District Enginesy ., Krishoaager, Nasfia
flangzl for whizh act of kindusses [ shall remszia gra*wtvl tn‘?..(

i

Thanking you, 5ir, o L

Yours faithfully,

. , 4 - ‘/ -~ . [ /*‘.\« N
/ s, N e ~
' Nl
f H?f

opy Lo -
1. The Chisf Acgeunts Officsr” /o the 7 .00.% Task Fores, .\
H.E. Telescm. Regicon,~-Singh le-n,. Gilpak imz*»;'"rius\mﬂntl-—x ,»"
£5

"
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LS Ot’ﬂccr(A&P) .
0/0 ‘The C.G.M.T., Atsawa Circle,
Guw.ahsti—— 1 Wil
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S S N I L
\ s BAALAKRISHNAN N TR
. REcounts Offlcer. . R S,
i ©/0;TELECOM DISTRICT ENGINEER. R Vi !
| _BONCAT GAQN« 783380. . TR ,
A . . ' N .:. PO A ) ' .
“mo R a‘!‘ﬂz;.“tﬁ e
- Co 3&.3r,; N A
~The Chief General Manager Telecom, 1 . L '
Assam Telecom Circle . ,P-%V: . ) r'g
GUWAHATI*- 781 007. L o » Y
. * ' 13} , O , :
e i :
‘Respected Sir, ;?(' ! e |
. ‘.i! :‘ ' ¥ L ’ ' -

Sub; Anamoly in FPixation of. Pay » Pray Redressal
"by stepping up of pay on par with Junior ' -

Sti.  RATAN CHANDRA - CHAKRABORTY . Accountg ', °

OfEicer(ssr) 0/o0. the Telecom Dzstrluc Engxneer, i

Krishnagar, Nudld (w B)I C : '

A o . “" . w . ' 1\

-With due respect I w15h to submlt the followxng

representatxon on the apove aubqect for your k;nd consxv;f
deration and issue of favourable or?erg. ﬁj'ﬁfa R

I b :long to Navember 1980 batfh Of Jun;or Accounts_ .
Off;cer and I wag promotuias Accounts Offlcer on reguldr.;., ) ?
basis with effect from 15,2,1994¢ My pay on regular

" promotion was fxxet. at Rs a&ﬂ/c‘ Wlth DNE to Rs-e@@é'/:

on l,4,1998 ,

Shri "RATAN: CUANDRA CHAKRABOR;Y, Accounta Officer
(sBr), o/o, the Telecom sttrict nglneero ershnagar{
Nadia, Weat ' Bengal, who belongs 'to 1981 recruitment
of Junior Accounts Officer and Juniqx tQ me in ‘the’ cadray -
was promoted as Accountg Officer: qn regular ba51s with E{-“
effect from 27, 06.199¢4 Hig - pay on regular _Promation .
as Accounts Officer was flxed at./Rs, 2750/« .with "DNI -
to Rs. 2825/- on_ 01.0a. 1994y 'I‘he anomoly 4s due to

S ——-
. e e o e

g : . . . 1]
L Y

EPRE

his OffICIatlng opportunltxea as «Accounta Oﬁfxcer "
' * .\ N , ‘ ":'..' R S ; "
o ~".. R o R
. . ! L. ') ‘ ."j.. -‘. :." ..'. ' :\. .. :... .A- o :;.. '_' - . RN i
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\the office of the Chief General Manager, West Benqal
‘Circle, Telecom Region, Calcutta and~ the, subsequent
protection ' of pay on ‘regular promotion under Rule FR
22 ¢ (proviso 4). S S e K-. '

By virtue of his postzng in " West Bengal Telecom
.Reglon and also 'due to the c1rcumstances prevailing
therein Shr1 Ratan Chandra Chakraborty, Accounts Officer
had opportunxtxes to work as Accounts’ Officer in the
officiatifg capacity’ for a pretty long per;od and had
drawn several increments in the officiating’ post of
A Account Officer. When hewas:eqularly promoted as Accounts
_Officer with effect from 27. 06 1994, his pay was fixed
. at "Rs 2750/~ with D.N.I. to Rs 2825/~ with effect from
01.08.1994 takxnd 1nto account the pay drawn -in the

offlczatxng post 'of ACCOUan OLficer andthe increment

l.
drawn thereon. !

. It may be seen from the Blue Book Number furnished
.below that .Shri: Ratan Chandra Chakrahorty is junior
“‘to me in the cadre of Asst, Atcounts Bfflcer as well
‘as Accounts Offlcer .since the seniority reinains the
, same'for.Axn,Jnts‘Officer. '

' :

" Name ' Staff No. in Seniority in the
the Blue Book Cadre (A,A.O0)

cr'---.--—- a4 o b - . wp G wp w

: j’"&Qoio' S 68
Chakréborty ~%p 8&&09 . olé[

ll

I would like to brlng to yuut kind .notice that

the Honourable Supreme Court of Indla had : a similar
case dated 28, 9q1991 pronounced that. the seniors are
~entitled to- fzxation of thelr pay on par with the pay

| QE) . o | ﬁ. e

0 W

-.\.o.‘«-‘.'.
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of such Juuiors. The Supreme Court has also observed

mhdt for the reasons of not havxng thé'genefxt of fortultqus

adhoc promotions, the senzors should 'n t be at the dxs-'fi'“
advantage in pay flxatlon and therefor? the pay of the L

senlors be atepped Up on par with the jqezor..’

It may kzndly be seen from the, abcve fact that
even though 1 am senior to Shri. Ratan ﬁhandra Chakraborcy,‘
I am drawxng lesser .pay than him’ as’ a reaulc of, forfuztous
adhoc promoLlons enjoyed by him in Weqt Bengal Telecom-

'Region, whereas I could not have that . much opportunxtles-”

to off1c1ate as an Accounts Offlcer wh;ch is due to.f
the Admxnleratlve exigenciecs. . fﬁ o o ;'
AR -?' ' SRR
The reason of not having the Opportunity to enjoy
officiating Adhoc promotion in one c*rcle due "to the
prevailing administrative exigencies should npot disentitle’
the senior to draw pay atleast equal to. tltat of the..‘
Junlor. L ﬁlgj §ﬁ.’: o B

Thus I become entitled for the stepplng of my pay

_on par. ﬁ’.ﬁ‘my juni8t Shri’ Ratan Chandra Chakraborty,-

Accounts OU.ficer (SBP) 0/0. the Telecom sttrxct Lnglneer,
Krishnagar, Nadxa, West Bengal in-the light of the Supreme
Court Judgement referred to earixer.- .x ' | '
, . o
Fucrther, I would like to bring to your kind information
that in the ' cases of similar nature ?ave already been
decided in favour of applicants ‘by the “Division -Bench" "

of CAT. Ernakuldim, vide 0:A. 1150/93 dated 29:10;1993.

Phe same view has been taken by the CAT. .Bombay 1n judgement'

delxvered on 19.07.1994 in respect Of O.A 926/93 and f.;}
ten other O.A:S. comprising of 54 applicants. The .CAT/ ..
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Madras also held the sawme ‘view wh;}e dxsposxng the

O.p. No. 1308/93. It is further for. your klnd infpgmation -
. that DQT has already accepted the verdlct of CAT, Egnakulam
and igsued orders for 1mplementathn \vxde reference -

‘No. 49~ 72/93-PAT daked 14,06.1994, NUR )
. 4

Upder the above circumstances.. I humbly request
you sir, te kindly rev;ew my case oﬁ pay fixation and
cause issue of orders for stepping of my pay to the st@ge
of Rs. 2760/~ with effect from 27. 0? .1994 with D.N.I,
to Rs. 2825/- on 01 08.94 on par with my jupior Shri, .
Ratan Chandra Chakraborty, Accounts Officer (SBP), 0O/o.
the Telecom District bnginger, Krcishnagar, Nadia, West
Bengal for which act of kindngss I shall remain grateful

to you. . L BT
' o; '
Thanking yoeu, Slrv
J} g .
a ypurs falthfully, |
( . . ¢ .
Cod g ’
. f} J ' '
- ) . s NS :-. /
Place : Bwngaigson., i t_SU. nAAlARRIEHNAN£:7
Date : |-12.099% . | SN
S | i
Copy to: _ R C, L;",' o
3 '-‘"-‘“.- 5 ’ . . . ' L Uy "ul‘x.‘:'.:‘.“ Af-‘.
e L I R e A.....;..,.,.u& e A S L PSRV T 1 I, ) (LR}
1. Chzef Accpunts Offxcer, O/0. CGM Telecom, Assa%‘ ;
Cirele, Guyahatj - 781 007, L i .o
o.. N
SNEIE
| | . .‘-,-.ﬁf S T
. LA o Ty Aoe ' ". T
S ,/< A o 0/0 The' C.GM.T. ) Assany Clrélc‘ ]
| ‘ . oo _._') . MUWJhatf-7 L, |
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{Throush p:nprr 2hannel)
Hespaected Sir,

z3al hy,.fe'11n

Sub: Anamcly in Fixation of Fav - Fravr HRedres
up o pay on par with Junicr 523 Ratan Chand:
borty, Accountz Officer (SEF). (/¢ the Teleconiili
Engineer, Krishnazar, Nadiz (W.E?. ‘ jfl
] '
With due respe J
‘om and

. 4+
entaticn  on the above subjisct for veur kind consideraf
issue of favourable urd~ 3 ! B

-
-
H;
bty
ﬂ
)
Ad
=
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. 1 wish to submit the f-~11«"'r11b,i repre- ;::‘
f(
[
)

I belong to §=JEfJ_1:7 l Bateh of Jr. Acoounf f
and 1 'was 11ﬁm0t~d as Accounts Officer on  resgsular st
effcgt from =2 69& . M pay on regular promotion wa
Hs. .-with DRI to RBs. LT on [ 9%

Rapin

Pt W AT

w1thﬂ

(ol
,.

i

Shri Hatan Chandra Chakra®orty, Accounts G£fi
0/0 the Telecon' Diztrict Enginser, Krishna az,Nadl , W
who Dbelonss tb 1951 recriaitment of Jr.  Accounts 0
Junior to me= r the cadre, was propoted as Accounts
resular basisz gth effzct from 27.8.84. His pay on rvegu.
ticn a3 Accounts Officsr was fixed at F=z. 27R/= gith DY
28286/= on 1.8.94. The ancmoly is ' iz officiatinglf

}wga]
T and
fgn o0 g

pr!c;il;)o— “.", 1k
o - Hs. ¢
portu-

Jf

'\

L Y ot

nities as Accounts Officser in the office of the Chiefl eneral -
Manager, West Bengal Cirele, Telscom Resicn., Caleouttalfli d *h#

FK _':5 g

subzequaent  protection of pay sgnlar wromotion undepgil
) Q) 'n L0 =

22 C (proviso 4). L b ’¢f‘
: OIS E N O

. i
Y T al-
1y and

By "fouaqnt hi= posting in West Ee
zlzo  due to ;th circumstances prevaill QH?tan i
Chandra Cha lxahnz*y Accounts Officer ha 'fwﬁr'ff e
+33 Accounts (ffijcer in ths officiating ca pa*ltv dong
qrxlud and had,“rawn several incrementsz in the n* ici . pu:t o
of  Accounts ﬁfflctr When he was regularis promoted ;“ counts © bE
Officer with effect from 27.8.94, his pay was fixed Ballarres = K
with DHI to Ws 2820/ with effect from I.8.494 takine i: fvjﬁ uunff%
the pay drawn in ths officiating poszt of Accounts Ufficé%

inci#¥Ement drawn thereon,
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It way be seen from the Blus Pook Hamber ﬁ'ﬁ 1

i Y- T AT W T s oA e Ay ~ oy tptaki Y +, ¥l

below that Shri Batan Chacdrs Chekyzhorty g dazlor to fapgn b

A - . !

cadre of Asstt. Accouats DEficsr =s z.8 o
since the seniority remains the sawe Tor fooomin s .g
’ A
5.

- g
QBN : Staff Hoo 1o tos h*nlnl;%x

Blue Hook ' Cxdre

Civ RASE NDRAN ... 32195
Batan Th. ‘Chakrabmrt}’ e 82) &09

1} o
. I would like to bring to your ftind notice |
Henourable  Suprems Court of India had = zimilar -

ag.8.91 prnnnunﬂwﬂ +that +the ’~n1~z~ ave envitled to i
their pay on Pﬁ* with the par of sush biosrs. The Suﬁu?1ﬁ
hasz alsc obs wr#wi that for the reazons of not “="1ud'thrf‘
of Iurtvltu”” ﬁﬁhnﬁ promotions, ths senisrs should nui

<13 =Foyre the pay of

dizsadvantage *1 pay fixation and thersino
be stepped yp mw par with the jur

0
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It may Xkindly T 3eEn y r;eqe
thoush T oam E%]l“” to Zhri Batan u drawf
ing, lesssr gay than him asz a rss promef
ticns  snjoys by him in West Be . wh&reas
could not have that such opport b Az an - Agf

Y . ot By

oounts Gffiecsr which i3 dae
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-
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fThe reason of not having the  opporfunity  to en
pfficiating  Adhoo promcticon in one oirele duse fo the Wrnvnll
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adinistrative exigenciss should not d the senlor

Araw pay atleast equal to that of the
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Thus T hechms: entitled fnr #hm
par with ry  innior Shri Wdtan
Officer (SBFY, 0453 ths Telecom iweer. a
light fourt Juﬂge

Yadia. West Pe“g 1 in %*he
referred to esarlis .
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I would like o bring
af zimilar nature hav
1:_,.5; the Diwviz _i Ay’

\ ~ants
Vide (A, 116@/53 dated £9. 10 05 The
by the AT Eombay in judgs rnt Aelivarad
0.4, 956/92 and ten other A5, comme i?L.
CAT, Madras &150 held ths sams view whi

wge . I“PSN?J. Itiis further for vour kindg
a11&ady aPPPDtﬁd the verdict of CAT. Zrn
for mpl~m~ntak1~n vide refeyencs Ne d39-

ik qM
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ir, to kiadly review wy cass of pay fiz

Under the. =zbove cironmstanc
rders  for  stepping of wy

s, I hmwmbly v
ation and cazas

Y

3
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¥os way td the stzgse of R 2750 with .
ftect from& 7" G-‘?l} with DHI o Rs. DEAS on- - T per
ith  wy juanior Shri Batza Chzudra Thakrzhorty, Accounts 97).*_'21:(:.»':1’
SBP), 0/0 the Telecom Distriot Enginesr. Krishozger, Nafia,. H‘wﬁt
engzl for which act of kindness I shall rewzio greteful Lo you

' _

Thavking vou, Tir,

S

.
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Accoun Tker (A & P)
- 0/0 The C.G.M.T., A: aam(,lri
Guwahati~ 7
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v COVERNMENT O HJULA L/ I“" et 44 -

DEPARTMENT OF TELECOMMUNICATIONS
FICE OF TIiE Ci{IEF GENERAL MANAGER: :ASSAM TBLECOM. CIRCLE "
ULUBART: : GUWAHATI~ 781007, e

Y
' . NO. ESTQ"b//i@ Dated at Guwahati—ﬂu.[f-fé [..eé ?S‘
To (/ /L_/ ) i,‘ . :

Sl H.c. mmmm | f.
4-0. (C S T
TT)M/.. A -.-l-»«- ' o3 H,.: N . |

3 il{:’?-fgl, . ’ o
"

Subi - Anomally in pay fixation.
Ref:~ °  Your 'D@quAM\MM’\W 62 olf

With reference to the above subject and corres-

. pondence this is to be intimated that Sri/Snminujlgigmkiymlﬂhyk34543#
ﬂ@’[fB/Qoi(/ 7DfJ/Owh'mV)M.who is junior to you may be drawing .
higher pay because of his promotion locally to officiate as
A.O. before his regglar promotion to the grade. Co

It has been clarified DOT/ND that the disparity of
pay arising out adhoc officiating position does not copstitute
an anomally for the purpose of stepping uo of the pay of the

senior.. -

(K.S+K<Prasad Sarma)

Asstt« Director Telecom.s (Staff)
for Chief General Manager
Assam Telecom. Circle, Guwahati-7.

Cm—zp - — .
S "T’DM/%H'-? At ¥ Yrf o MW
N[ St |GC 1)<l BJF2qS
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v COVERNMONT OF  THDITA
) " ' DEPARTMENT OF TELECOMMUN1CATIONS
'OFFICE OF TiE CiHIEF GENERAL MANAGER::ASSAM TELECOM. CIRCLE
ULUBARI: :GUWAHATI- 781007,

L :‘NS.ESTQ- 2/ ) [‘1/ Dated at GuwahatifdWL. IS’fQ &l’lgf

TANNEXURES 443

To rL '\ i o R
| (’m"/)) £. /Hwaq/u/ - S
A‘CC(’LL’PQ"S c’/}‘fz(@(}\ o

& ),/ =2 SC— D_El[/\/(u aoa/L Sl
Sub: - Anomally in pay fixation. B
Refit- Your "3 ¢ {.'a@gcv\«{qlvvv cﬂ,ﬂLLD 2.2 S

With reference to the abdove subject and corres=-

pondence this lS to be intimated that Sr i/Smt—iw Q&fﬁf\ (‘Q, {;“QKM%:
ﬂﬁ(’éiﬁﬁ)ZLIﬁf Kne. who is junior to you may be drawing "
Sk o

higher pay because his promotion locally to officiate as.
A.0. before his regular promotion to the grade.

It has been clarified DOT/ND that the disparity of
oay ‘arising out adhoc officiating position does not constitute
an anomally for the purpose of stepping un of the pay of the

senior.

(K.S.K.

Asstt. Director Telecom. (staff)
for Chief General Manager

Assam Telecom. Circle, Guwahat1-7.
4 '
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- (}‘) ":Q,f'\/ tbc“ E‘y\/\_c l\u v\«

..a 3?:"‘.'-"}'“
Accoungfficcr (A &P) o '

0JO The C.G.M.T., Atbam Circle,
Guwabati— 7
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: artmnt t Telsconaunicutions
iﬁt‘/é ' '7’ Chisf mo :Ilcu‘mo “TSQ!CRO

- . Te L 1) 371 Asin xuur Buu.:ﬂ(t)
mﬂaﬁ.m,cnlcuth.

2) SrA Semarendra Heth m.w(c), N
. Gfe.COM,ETR,Calcuttes R S
Sri Bhaktipeds Pal,a0(1/C)y ' |
3’ ﬂ/ cm .m.c.icutta. ._‘ : / :
&) $ri Ramskenta Chatterjes,A0. .+
0fo JBirestor llto:..m.l‘ntnn. S G
) Sri T.S. NegarajanydsOe -~ . . -
0/0.Birector X m.:tm.muu; RETI

uo. cm-am/ca—am-sze/m' aam at ca-tz.mu 30.1.95. o
. ) : S

e m g Extmuu or hunt of Jmmn‘u '
£ delivered by the Contral sdninigtrative
T C L rrl 1 Calcutta Bench in O.h. No,
: 93(in the matter of Swapan Er.Des
aM others ¥s. Union of India and otbera.
© and Judgenent delivered by 5&‘ f:.lt -
muu bench in. ﬂ.a. 11 -

m

S

' th refer to your lettou on the ahow subject,
It is informed that the request for atepping up of pay with
reference to the pay of your Junier £ri Katen Kr .cmknborty
- M0 Krishusgar Division,ws Tohccn. 4n. tm 1ight of the akve
court orders can not be accesded to s s m extent rules. In -

this connection DUT No.4=31/92-PAT dt. 31.6.93 way plesse _
be referred to. It stipulates that the danefit of the

Judgessnts can not lo cxmm ‘m othcrn .wxm.y placaa

- govte mmg‘o . .
——Jﬂ—}rtsu—/

: ' " { S. P. GHOBE )
' ' LT Chief Accounts Officer
O/e.the COM,RIR,Caloutta=7000124

:*’ . . . ‘\'14_:_»7‘ v . .

.
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GOVERNMENT OF TNDIA
| DEPARTMENT OF TELECOMMUNICATIONS
OFFICE OF THE CHIEF GENERAL MANAGER::ASSAM TELECOM. CIRCLE
ULUBART : :GUWAIATI- 781007,

' ‘&O.ESTQ- < / (A4 Dated at Guwahatil 1tete, 1-5771"\ Eag'?( |

To R
l/ g
et et il — G e —
-+a4éama.1é£§f#7ﬁgkérd4é~%e(iulaxkaﬂ

Sub: -~ ‘Anomally in pay fixation.

o e = ——

Ref: - Your *ﬂ”)DQA‘MAJf\h;V;';jjdﬁaQ OL’Q'CaS:\

With reference to the above subject and corres-

pondence this is to be intimated that Sri/Smti. @i, ¢l ékﬁkaﬂbﬂ“"?: |

/)()[QQQZ;Z; _ who 1s junior to you may be drawing
higher pay because j his promotion locally to officiate as

A.O. before his regular promotion to the grade. o

_ It has been clarified DOT/ND that the disvarity of
pay arising out adhoc officiating'position does not constitute
an anomally for the purpose of stepping un of the pay of the

senior.

(K.S.K.Prasad Sarma) —-.

 Asstt. Director Telecom. (Staff)
for Chief General Manager
Assam Telecom, Circle, Guwahati-7.

-

: (] frer (ALY
A';‘t’x C.GM.T, Asbaid Curcle,
0/0 The

Guwalat— 1

2,
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Department of Telecommunications

Office of the Chief General Managers :Assam Telecom Circle,
Ulubari, Guwahati-781007, '

No, ESTQ-2/243(A)/35 Dated at Guwahati, the 6-12-94,

To :
Shri G.Thalamuthu, A.0.(TA),
o/o the CGHI', Agsam Circle,
Guwahati-~791007.

Shbject:u Anomally in pay fixation..
eference:~ Your representation dated 17-11-94,

HWith reference to the above sub ject and correspondence,
his is to be intimated that Shri R.C.Chakravarty who is junior Coeb
© you may be drawing higher pay because of his promotion locally |7/
O officiate as A.O. before his reqular promotion to the grade,-. '

It has been clarified Xhaxby DOT that the disparity o§ pay .
rising out adhoc officiating position does not constitute an ,
nomally for the purpose of stepping up of the pay of the genior,

A copy of UOT letter No,4~-31/92-PAT dated 31.5.93 18 enclosed’
ereto for ready reference, ' , S

o | : £/~>,§*”K\qL\
S _ ( K.S.K.Prasad Sarma) , ’7'5%”;
Ch Ch Asstt. Director Telecom(Staff) Lo RAE
o/o the CGMT, Assam Circle, Guwahati,- f{" -

‘ ) L
y&Q@ ) T N




/ F ANNEXURE- 4[
‘ M / L’/ .
»‘ : ' r\\
g GOVERNMENT OF INDIA -
- DEPARTMENT OF TELECOMMUNICATIONS \ '

bx .
i “ OFFICE OF THE CHIEF GENERAL MANAGER: : ASSAM TELECOM, CIRCLE
‘ ULUBARI: :GUWAHATI- 781001,

f“?"‘

NO.ESTQ-4/17/21 Dated at Guwahati,the 3] -01-95,

To

Shri P"“”"ﬂ’& Dade , Aoy (VLAY

0/ v T—D f\'\,'/ ’65’1/\ weain a.(:.‘—-

Sub:- Anomaly in pay fixation.

Ref: - Your representation dated

With reference to the above subject and correspondence,
this is to be intimated that Shri R.C.Chakraborty who is junior
to you may be drawing higher pay due to his promotion locally t»
officlate as A.O. before his gegular promotion to the grade.

It has been clarified by DOT that disparity of pay
arising out adhoc officiating position does not constitute an
anomaly for the purpose of stepping up of pay of the senior.

» A copy of DOT letter No.4-31/92-PAT dated 31-05-%3 is
enclosed herewith for ready reference,

SN
\/"/ /?\‘
(K.S.K.Prasad Sarma)
Asstt. Director Telecom.(Staff)
for Chief General Manager
Assam Telecom., Circle,Guwahati-7.

Encioz- One.,

o N
. } g
W
Accousts Otficer (A & D) 3

OIO Thc C.G.M.T., A:bﬂm CifC.': - @u.
. “';;*)5,

Guwahati — 7 E&ii(///;g

pavocete’
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COVERNMENT OF INDIA
~ DEPARTMENT OF TELECOMMUNICATION
OFFICE OF THE CHIEF GENERAL MANAGER, TASK FORCE
| N.E. TELECOM REGION, GUWAHATI-781 003.

| NoTTTFINE/CAQ/Misc |  Dated 26.12.94.

Sub:.  Stepping up of pay of senior on par with junior -reg.

With reference to your representation dated 23.11.94 and 21.12.94
on the above subject, it is intimated that as per DoT Lr. Nos. 4-31/92-
PAT dated 31.5.93 and 3-20/93-PAT dated 24.12.93, stepping of the pay
of__the senior on par with that of a 'junior drawing more pay due to
earning of fortuituous. increments by the jupior, cannot be considered,
- *fhe DoT  vide its ‘letter dated 31.5.93 has clarified that the benifits
of ;He, jddgements referred to in your representation cannot be extended

Ao  other similarly placed <Covernments Servents. Your representation,

"therefore, is filed in this office.

.L(\./" e qY .
( B.vV. Tamaua Rao )

CAO & IFA
g Q/O CCM, Task Force,
o ' Cuwahali—3.'
To o . ' /
Shri V.K, Hariharan, AQ, T/F, Jorhat. .

Shri K.S.- Méno(b(/a, AO TIF, Guwahati.

[ 4

-,-‘fhul(‘&i
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COVERNMENT OF INDIA _
DEPARTMENT OF TELECOMMUNICATION
OFFICE OF THE CHIEF GENERAL MANAGER, TASK FORCE
N.E. TELECOM REGION, GUWAHATI-781 003.

" No. TF/NE/CAO/Misc Dated 26.12.94,

Sub; Stepping up of pay of senior on par with junior -req.

With referer;ce to your representation dated 23.11.94 and 21.12.94
'On the above subject, it is intimated that as per DoT Lr. Nos. 4-31/92-
PAT dated 31.5.93 and 3-20/93-PAT dated 24.12.93, stepping of the pay
of _the senior on par with that of a junior drawing more pay due to
‘earning of fortuituous increments by the junior, cannot be considered,
Tné DoT vide its letter dated 31.5.93 has clarified -that the benifits
of the judgements referred to in your representation cannot be extended
.to other similarly placed -Governments Servents. Your representation,

therefore, is filed in this office.

\EL(‘%/'ﬂ/r-'

B

TR612AY .

( B.V. Ramana Rao )
CAO & IFA
0/0 CCM, Task Force,

Cuwahati-3.

To ' _ /
Shri V.K. Hariharan,' AO, T/F, Jorhat. v

] v
Shri K.S. Manofidran, AO T/F, Cuwahati.
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' GOVERNMENT OF 1NDIA

- DEPARTMENT OF TE LECOMMUNICATIONS .

FFICE OF TAE CHIEF GENERAL MANAGER : : ASSAM TELECOM. CIRCLE
ULUBART : : GUWAUATI- 781007
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A (L Prdonanal Ciell),

Sub: - Anomally in pay fixation.

Ref: - Your 'bp/iy}v\,,dﬂw ‘7,77 “ 61"‘?

with reference tO the above sub ject and corres-

pondence this is to be intimated that Sri/sSmtd Qgﬁ gﬂp4wumkydﬂn1q,

(CA\P\Q"'IDLkalﬁ%MAnagmwho {s junior to you may be drawing

higher pay because of his promotion locally to officiate as

A.O. before his regular promotlon to the grade.. N
It has been clarified DOT/VD that the disoarity of
positlon does not constitute

pay arising out adhoc off1c1ating
f the pay of the

_an anomally for the purpose of stepping un O

senior.

(K.S.K.Prasad Sarma)

' Asstt. Director Telecom. (Staff)

for Chief General Manager
Assam Telecom. Circle, Guwahatl-'?.

o), -
,
Acco'Qu Offtor (A & P) « ~

0/0 The C.G.M.T., Atoawa Circle,
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" ULUBARI::GUWA‘{ATI 781007,
] | N .

0.ESTQ- [- 5{@\% /3‘7 Dated at Guwahatilg-r‘z_t—%

To

*.,

é?{ PScAncﬁ-Mo JO?{S@

6/1( rﬁ)ﬁ[:n J~ e Ao =g .
( - e - .
Sub: =~ Anomally in pay fixation. \

Refi~ | Your quaf>ﬁ€g4a«}1h41§%2u C>L+

;ntimated that .?r.;-.-:'.r..-: T
KIvK i

Tho 14 Mfntor to you may be. drawing"

Z at oy

/,Qigher pay because of his promotion locally to officiate as“‘“”‘*‘”

For YR
A+0. before his reqular promotion to the grade. -f,k ol
‘-t_\ R .
f‘- ‘;.:_*"’ . ‘_\;.‘-4".

A Y -

It has been clarified DOT/ND that the disoarity Of -t
pay.arising out adhoc offic1ating position does not constitute ,_;f

an anomally for thL’purpOSQ of stepping un of the pay of: tbe
senior. v S
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- .

(K.S.K.Prasad Sarma) . . . ..

Asstt. Director  Telecom. (Staff) -~

. for Chief General- -Manager ... . . .
Assam Telecom. Circlel Guwahati-?
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‘k CGUVERNMENT OF INDIA ﬁ}\;‘ e ‘f e
= DEPARTMENT OF TELECOMMUNICATIONS | ,
OFFICE OF THE CHIEF GENERAL MANAGER::ASSAM TELECOM.,CIRCLE e |

‘ ULUBARTI : : GUWNAHATI~ 781007, ‘
_ N/O.ESTQ ')—/ 261(.(‘ Dated at Guwahati,#u. /S% 7(

S S (2 pda kv tiign, -

_Ao(ernr) (’/n ‘st L SR
e Fugeytn,
Sub: - Anomally in pay fixation. ” R ﬁ

Ref:~ Your T @pieAemsba hoan G@IMA) [ |2me ‘l‘/) _ .

With reference to the ‘above sub ject and corres- C
pondence this is to be intimated that Sri/Smtd. Rﬁ(c"\ Ch. Clph«blﬁ’é:_
m(féf’) 9/705:/(37#7! ’MQN\ who is junior to you may be drawing -

higher pay because of his promotion locally to officiate as .

A.O. before his regular promotion to the grade.
. : | . I . \ :

It has been clarified DOT/\ID that the: dlsoarity Of :

pay arlslng out adhoc officiating position does not constitute "

an anomally for tho purpose of stepping un of the pay of the

senlor. C L e

A e e e e

A

83
(KoS.K.P asad Sarma)

Asstt. Director Telecom. (Staff)
for Chief General Manager
Assam Telecom., Circle, Guwahat1-7.
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" Accob&wOfficer (A & P)

0/O The C.G.M.T., A:sam Circle, .
Guwahati — 7 L
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= ANNEXURE- 44

. DEPARTMENT OF TELECOMMUNICATIONS
‘IC OF THE CHIEF GENERAL MANAGER::ASSAM TELECOM:—CIRCLE
ULUBARI : :GUWAHATI~ 781007,

NO.ESTQ- /)/3“1" Dated at Guwahatl ]6:"7 1‘;”(&? ’ )
-~ L 'i

!
To b
4 ] L ° 5

' (9 1ot 'JJ{‘” PR AVSE SRS :

— j; “jlrl)

et A{(..:.(.zw ,...ﬁmvc«.lsa.fv .

A J

" Sub:- Anomally in pay fixation. ; E

Ref:- Your Y { 7'(u(\.\,rx{:‘(\7‘z‘ ('"l} )'W“”' (]4

With reoference to the absve subject and corres Rh}nn h
oondence this is to be intimated that Sri/Smtt, ZﬁJJJ?ZTW“JL Uub
<Jtp Lﬁr/k%&ﬁﬁ ”/ ’erA“WhQtho is junior to you may be drawing
hlgher pay because of his promotion 1ocally to officiate as

P . .

A 0. before his regular Dromotlon to the grade.

It has been clarified DOT/ND that the disvarity-of
oay arising out adhoc officiating position does not constitute
an anomally for the purpose of stenping un of the pay of the

senior.

/
(K.S.K.Prasad Sarma)

_ ‘ Asstt. Director Telecom. (Staff)
H for Chief General Manager '
Assam Telecom. Circle, Guwahati-7.
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Ofticer (A & t')
“GALT, Assan Citole hdvocata .
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IN.THE CENTRAL ADMINISTRATIVE TRIBUNAL, 55 g:
GUWAHATI BENCH AT GUWAHATI: & 6_

IN THE MATTER OF :
0.A. No. 64/95

Shri Haran Chandra Chakraborty and
11 others.. V

o Vs-
. : . ‘ Union of India and cthers,
~And- .
IN THE MATTER OF ¢

Written Statements submitted by the
_ Respondents No.1,2 & 3,
! - WRITTEN STATEMENTS::

The hu@ble Respondents submit their

written statements as follows :-

-

1:_ That with regard to staiements made in paragraphs

1 to 3 of the application, the ReSpondents have no comments |

on them.

~

2, That with regard to statements made in paragraphs
4.2 to 4.4 of the application, the Respondents bgg to statg
that. they have no comments on them, the same being matters

of record.

3. That with regard to statemnts made in paragraphs
4.5 of the application, the Respondents beg to state that the
pay on promotion of t&E@8@Pp@® Shri R.C. Chakréborty was

o

fixed at B. 2750/- by virtue of his pay in the earlier

cadre before prombtion and fixation of pay on promotion
has got nothing to do with the seniority of the applicant.

Lep/2...



-2—-

Fixation beaifit is a pecuniary benifit arising out of

applying Rule FR-22(i)a(i) and depends on the existing

pay of the offjcial on the date of his getting promotion.
4, That with regard to statements made in pmagraph
4.6 of the application, the Respondents beg to state that
they have no comments on them, the same being matters of

record.

5. That with regard to statements made in paragraph
4,7 of the applicétion, the Respondents beg to state that
the orders issued by different benches of CAT is not appli=-
cable in their case, Because as per the observations of
Department of Personnel and Tranniﬂg the benifits of the
é’//ﬁuagment cannot be extended to oter similarly placed

Govt, servan$s, These cases do not constitute on anbmally

and stepping up of pay can ndf be allowed under the existing
orders. The copy of the letter No.4-31/92-PAT dtd. 31.5.93
issued by Telecom Directorate bearing these instructions is

annexed at Annexure-I,

6. That with regard to statements made in paragraph
4.8 of the application, the Respontients beg to state that
only a mechanical order was passed regardihg‘their représen—
tation for stepping up their pay is not correct. The said
orders of similér type was passed as all the cases are of
'simidar nature and before passing the oiders all tﬁé aspects

of it were duly cpm$idered,

7. Thatwith regamd to statements made’in paragraph
4.9 of the application, the Respondents have no comments
on them.

.‘.p/3...
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1, That with regard to statements made in paragraph
9, regarding Interim Order prayed for, the Respondents
beg to state that in view of the facts and circumstances

narrated above the Interim order is liable to be dismissed. .

12. | That with regard to statements made in paragraphs
10 to 12 of the application, the Respondents have no

comments on them,

13. ‘That the Respondents submit that the application
has no merit and as such the application i liable‘tovf
be dismissed. -

o

-

Mos

z‘-p. 05..;
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~Verification=- 1 «

I, Shri H.Sinha, Asstt.Director Telecom(HRD),

0/0 the C.G.M.T,,Ulubari,Guwahati-7 being authorised do hereby

solemnly declare that the statements made above are true to
my knhowledge,belief and 1nformatlon.
. “ b
. And I sign this veriflcatlon on this 28 th
day of JUNE' 95 at Guwahati,

- ol
ls)*

Declarent’:

o ¥
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Covermant of India
T Mintstey of Commundientions
Dopartment of Taelecomnunications
Sanchar Bhavan,New Delhi

- e . -u—n—c..au iy T - Sey iy
.l

~31/92-PAT .~ Dated at ND, 31-5-1993,

:. . S ALL Heads of Telecom.Circles/
All Heads of Telephone Districts/
AN HD\'J?T of other Adminifl_rativc Officnmg/
TLP.NL L. ey Delhi/ Bombay o S
?.u.N L. llew Delhi/ Bombay ' o ""‘H7'77wmfi?jen

'St”ﬂanl up of pay of Senior in case Junior Drawing
ore pay due Lo fortutous increase of pay. '

vy . .
e o e s 000 - N . ! ot TUV e

/

Toam ddrected to say that number of cases are being
ved frmm diifnxhn' cirecles with reque,ta for stepping Up
cir ply with toforonee. to that of their Juniors who are .,” ,
ng more pay:due to fortutous increase viz.ad-hoc -or officiating_a'4
tlons etc.g‘o ~upport thelr Cl]im they has bcen refe rring to _:
: t dated 15-11-91 given by CAT ;Hyderabad Bench in. O-A-;~,‘¢~"
'E;log hy Smt.M,Latitha and others pf Department Of minea.

.
!

The case of stepping up of pay has been examiﬁed iﬁf;”
tation with thn DUP & Trgiand it has been clarified that the?i'
its of the indarment can not be extended to other similarly »
1 Govt.servants, These cases do not constitute an anomaly -

;~p§ing up ot Py e not be allowed under the existing orders; 

As such thc Clrcles may inform the concerned officials/
rs accordingly nd representation in future, needs not be. ;
‘ded to this Hirwérurwte; The cases alrcady pending with- us'q
with thc “”IUJC“ hooks will be returned to the circles
wtoly., . : g
Yours- fatthfully $L ;}4fﬁMw
5D/~ |
( BUDH FRAKASH)
ASSTT. DIR.GENERAL(TE)



